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LEGISLATIVE ASSEMBLY
Tuesday, 17th August, 1943.

The Assembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

MEMBER SWORN: )
Mr. Suivid Rashid-uz Zamun (Government of India: Nominated Official).

SHORT NOTICE QUESTION AND ANSWER.
_BRINGING INTO FORCE OF THE RECIPROCITY (AMENDMENT) ACT.

Dr. P. N. Banerjea: Will the Honourable Member-in-charge of the Overseas
Department be pleased to state:

(a) whether the debates in the Central Legislature on the Pegging Legislution
in South Africa have been taken into consideration by the Governinent of India,
and, if 8o, whether any decisions have been reached thereon; and

‘(b). the approximate date on which the Reciprocity Act Amendmens Bill
recently passed by the Central Legislature is likely to be brought into force. -

The Honourable Dr. N. B. Khare: (a) Yes. Government have taken the
debates into consideration. I am not yet in a position to disclose what decisions,
if any, have been reached. -

(b) Owing to the amendment which was accepted in this House the Act
automatically comes into force on the 1st September, 1943.

Dr. P. N. Banerjea: With regard to (a), may I know when the Honourable
Member expects that the decision on this question would be reached?

The Honourable Dr. N. B. Khare: T am sorry I cannot give you the exac
date, but it would be announced as early as possible.

Mr. Lalchand Navalrai: May I know from the Honourable Membar if a copy
of the debate which took place in this House on this question has been sent to
the African Government. :

The Honourable Dr. N. B. Khare: Sir, I want notlice of that question.

Mr. Lalchand Navalrai: May I also know whether the question of retaliation
which has been debated here has been brought to their notice?

The Honourable Dr. N. B. Khare: T want notice of that question also. .

Mr. Govind V. Deshmukh: May I know, 'Sir, whether the Government has
started making any rules to give effect to the Reciprocity Act? If not, why. not?

The Honourable Dr. N. B. Khare: The framing of draft rules—both gencral
and particular—has already been taken in hand.

Mr. Govind V. Deshmulkh: May I know whether the Government has realized
that this is the best time when exports from India of jute bags and import of
wattle products from South Africa should be stopped. .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
is making a speech. ' ’

Mr. Govind V. Deshmukh: Sir, I am not making a speech; I am seeking
information. I merely want to know whether this is the best time to put an
-embargo on the export of jute bags and import of wattle products from South
Africa? .

The Honourable Dr. N. B. Khare: The question does not arise. '

Mr. Lalchand Navalrai: On a point of order- May I know, Sir, whether it
ir proper for the Honourable Members to say that they want notice when the
information asked for is within their reach and they have not to gather it from
outside? ' ' .

Mr. President (The Honourable Sir Abdur Rahim): That is no pqint of order
at all.

Mr. Lalchand Navalrai: In what way shall T put it then?

Mr. President (The Honourable Sir- Abdur Rahim): Order, order.

(741 ) A



MOTION FOR ADJOURNMENT.

FAILURE TO PREVENT EXPORT OF RICE FROM BENGAL.

Mr, President (The Honourable Sir Abdur Rahim): I have received three
notices of adjournment motions: from Dr. Banerjea; from Mr. A. C. Datta; and
from Mr. Abdul Ghani. They all want to discuss a definite matter of urgent
public importance, namely, the failure of the Government to prevent export of
rice from Bengal.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir, may
I explain? My adjournment motion seeks to refer to the export of rice from
Bengai. . . .

Mr. President (The Honourable Sir Abdur Rahim): I do not want the Hon-
ourable Member to make a speech. Does the Honourable Member wish to
proceec with the motion?

Dr. P. N. Banerjea: Yes, Sir.

Mr. President (The Honourable Sir Abdur Rahim): I have seen the statement
issued by three Chambers of Commerce in Calcutta on the 13tk of August as well
as the communique by the Government of India which appeared in the press
on the next day. I should like to know from Dr. Banerjea when were these
exports made and what was_the quantity.

Dr. P. N. Banerjea: The exports have taken place very recently.

‘Mr. President (The Honourable Sir Abdur Rahim): I want to know the dates
§f the Honourable Member can give me.

Dr. P. N. Banerjea: The exports have taken place after the debate which
took place in this House, and in the course of the debate. . .

Mr. President (The Honourable Sir Abdur Rahim): I do not want any speech.
I simply want to know certain facts.

Dr. P. N, Banerjea: I did not cutch vour words. The news was published
on the 14th of August last.

"Mr. President (The Henourable Sir Abdur Rahim): I want to know the exact
dates.

Dr. P. N. Banerjea: The exact dates have not vet been ascertained. But
those are questions of fact which can be breught out in the course of discussion
of the subject. . . .

- Mr. President (The Honourable Sir Abdur Rahim): Wait a minute. ‘What
was the quantity?

Dr. P, N. Bmerjea: As regards quantity, there are disputes. .

Mr. President (The Honourable Sir Abdur Rahim): I want to know your
figures. '

Dr. P. N, Banerjea: The four Chambers of Commerce said that a large quan-
tity of rice was exported whereas in the communique it is stated ‘very small
quantitiee were sent’. However, those are questions of substance which can
only be discussed when the adjournment motions are takem into consideration.
These are not points of order. The Chair can rule out this motion only on the
grounds-mentioned on page 19. . .

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable Momber
need not tell me what the Chair should do.

Dr. P. N. Banerjea: Those are points of substance which should not be dis-
cussed now.. . . . * - .

Mr, President (The Honourable 8ir Abdur Rahim): Order, order. I have
seen the statement made by certain Chambers of Commerce recently. In fuct.
since the announcement was made that rice would not be exported from Bengal
or elsewhere there was exportation of some rice to South Africa. The statement
issued by the Government of Indis says that only a small quantity. . . .

Dr. P. N, Baaerjea: That is & disputable point. T

( 142 )



MOTION FOR ADJOURNMBENT 743

l:r President (The Honourable Sir Abdur Rahim): . . about 727 tons—was
:exported to South Africa for the use of the Indian seamen—most of whom are
Ber.galis, I believe.

Dr. P. N. Banerjea: But these are points. - .

Mr. President (The Honourable Sir Abdur Rshlm) Order, order. These
'being the facts I hold that the motion is out of order. °

Dr. P. N. Banerjea: Sir, my motion does not refer to the export of rice to
‘South Africa} but the general question of the export of rice from Bengal.

Mr. President (The Honourable 8ir Abdur Rahim): That is the only one that
has heen mentioned. Then there is another motion by Mr. Datta. .

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): I do not think I can usefully add anything to it.

Mr. President (The Honourable Sir Abdur Rahim): Mr. Ghani’s motion is
‘the same thing.

Maulvi Muhammad Abdul Ghani (Tirhut Divigion: Muhammadan): Mine is
about any kind of foodgrains,

Mr. President (The Honourable Sir Abdur Rahim): I hold that the motion
is out of order.

THE DELHI UNIVERSITY (AMENDMENT) BILL—contd.

Mr. President (The Honourable Sir Abdur Rahim): Now the House will
‘proceed with the discussion of the clauses of the Delhi University Bill.

I cught to make it clear to Honourable Members who have given notice of
amendments that they must themselves be on the alert to move their amend-
ments und rise in the order in which their names appear. They must not
-expect the Chair to call out, the names of the Members.

Nawabzada Muhammad Liaquat Ali Khan (Rohilkund and Kumaon Divi-
sions: Muhammadan Rural): Sir, before I continue my speech, with your per-
mission 1 wish to raise a point of order.

Mr. Predident (The Honoursble Sir Abdur Rahim): With reference to what?

Nawabzada Muhammad Liaquat Ali Khan: With reference to the amend-
‘ments to the Statutes that we are considering now. It is a general point of order
‘that will cover all the Statutes that we are considering.

Mr. President (The Honourable Sir Abdur Rahim): I do not understand you.

Nawabzade Mihammad Liaquat Ali Khan: I submit that under section 29 of
‘the Delhi University Act of 1022, the power of amendment or addition to, or
‘repeal of Statutes has been given to the Court of the University, and therefore
as vou ruled the other day, the Legislature will be usurping the functlon of the
‘Court in amending these Statutes.

Mr. President (The Honourable 8ir Abdur Rahim): Does not arise now.

< Nawabzada Muhammad Liaquat Ali Xhan: I will refer to section 29. You
were cond endgh to remark.

Mr. President (The Honourab]e 8ir Abdur Rahim): You mean as regdrds
recommending certain Assoéiations to the Court.

Nawabzads Muhammad Liaquat Ali Xhan: Yes. .

‘Mr. President (The Honourable Sir Abdur Rahim): But that is a different
matter. That is'in the Aet ftself. )

Nawabzada Muhammad Liaquat All Xhan: This is also in the Act. Section
29 says: ““The first Btatutes shall be those set out in the Schedule’”. Then it
says: ‘‘The Btatutes may be amended, repealed or added to by statutes muife by
the Court in the manner hereinafter appearing’’. Then it lays down s vety
elatorate pocedure for the amending of these Ststutes

Mr, President (The Honourable Sir Abdur Rahim): But that does not ber the
Législature.

Nawabzada Muhammaed Liaquat Al Khan: According to this, T submit that
‘the first Statutes can be amended by fhe Court only. unless the Legislature first

.amends (his section. . . .
A9



44 LEGISLATIVE ASSEMBLY. [17Tr AveusT, 1948..

Mr, President (The Honourable ‘Sir Abdur Rahim): Does the Honourable-
Member realize that the whole Act can be amended or repealed by the Legisla-
ture, including the Statutes and everything? ‘

Nawabzada Muhammad. Liaquat Ali Khan: Yes, that is so. What I submit
is that the Legislatures cannot do anything against the Act that it hus itself
paseed.

Mr, President (The Honourable Sir Abdur Rahim): 1 am afruid the }onour-
able Member is wrong. The Honourable Member can now go on with his speech.

Nawabzada Muhammad Liaquat Ali Khan: Anyhow, I had made a suggestion
which might I thought end this debate. But it -seems my point of order has
not met with favour: so I will continue with my speech.

1 was speaking on the amendment that was moved by my Honourable friend,
Mr. Nairang, wherein it suys that the number ‘‘fifteen’’ should be ‘raised to
‘‘sixteen’’, half of whom shall be Muslims. This refers to the nomination to
the Court by the Chancellor. Before the House adjourned™on Friduy, I was
stating that we on this side of the House demand a definite shire in the various
bodies of the University as Mussalnans. The objection has been raised by the
Government that they cannot accept any proposition based on communalism.

_ Sir, with your permission I would like to refer the House to the Statement
of Objects and Reasons which was attached to the Delhi University Bill when it
was ‘ntroduced in 1922. That Bill, if the Honourabble Members would refer to
1it, laid down certain principles which were to govern the Delhi University Bill.
One‘of those principles was that it had provided for communal representation to
a limited degree and no provision was made for such representation in the Aca-
demic Body- The original Bill had provided communal representation for the:
Mussalmans and that Bill was based on the Dacca University Act as is stated in
the Statement of Objects and Reasons that was attached to that Bill.

Then, Sir, I would refer the House to the Report of the Joint Select Com-
mittee on that Bill. The majority report eliminated those particular ¢lauses:
which referred to communal representation’ and: the reasons are given in the
Select Committee’s report: '

‘“We have eliminated from this clause the proviso to sub-clause 6 which was designed’
to secure a certain percentage of Muhammadan members on the Coutt. We' desire it to
be clearly undeérstood “that our motive -is-‘prompted purely by a disinclination to recognise
communal dissersions of this nature in atatutory provisions. We have no doubt that the
Chancellor will consider any deficiency in the representation of any particular community
::’]:.l"ne time of making his nominatioq, and will regtify any inequality in so far as he is
Sir, the sentence that follows is very significant:

‘‘We earnestly hope that Muhammadans will fully participate in the henefits :of the
University and that their.intevest will be represented upen its bodies.” .

Now, 8ir, the Select Committee at that time eliminated @hose particular
elauses because it hoped that the interests of the Mussalmans would be ade-
quately represented on the various bodies of the University. T submit that later
events have shown that that hope has been falsified.. As I have stated in one of
my previous speeches, Muslim representation on the various bodies of the Uni-
"versity is very inadequate.

Mr. President (The Honourable, 8ir Abdur Rahim): I think the.Honourable:
Member has said that before.

Nawabzads Muhammad Liaquat Ali Khan: I was only pointing out that the-
Government today are’saying that they did not like the idea of communal re-
presentation. My point was that in the original Bill communal representation
was provided for and it was, only taken out because the Joint Select Committee
expected that those who happened to be in & majority would give a fair deal to
the Mussalmans. 8o, what I submit is this? that mow that experience has
-shown that the minority has not received a fair deal, it is the duty of the Gov-
ernment tc povide statutory provisions for Muslim representation. That is the
point that T am trying to make. Then, at that time, in one of the minutes of
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dissent, the only Muslim Member Mr. Abdul Kasem who attended the

meetings of this Joint Select Committee definitely stated:

*That the Muslim community and the public interested shoald have a voice in the
selection of the Muesalman members of the Court. 1 therefore suggest that provision
should be made in the statutes to the effect that one-third of the members elected by the
‘different electorates should be Mussalmans.'’ '

So, from the very beginning, it was in the minds of those who framed this
Act of 1922 that Mussalmans should bave adequate representation. It would
have been provided in the Statutes, I submit, but for the fact that the majority
of the members of the Select Committee thought that the Mussalmans will re-
ceive a fair deal from the majority community. This experience of twenty one
years has shown that the Mussalmans have not received their due share in the
various bodies that administer the University of Delhi. Therefore, I submit
that it is the duty of the Government now, after this experience of twenty one
years to make adequate provision that Mussalmans will be adequately represent-
ed on the various hodies of this University, and I submit that their excuse that
they cannot countenance any communal representation is a very lame one. . .

' Udr. President (The Honourable Sir Abdur Rahim): All that has been said
:already.

Nawabzada Muhammad Liaquat Ali Khan: That ‘is so, but I cannot impress
this fact too much upon this Government. That is why I have to rub it in all
the time, in the hope, which seems to be hoping against hope, that sometimes

some wisdom may dawn on them.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That in clause 16 of the Bill, in clause (6) of Statute 2 in the proposed Schedule for
the word ‘fifteen’ the word ‘sixteen’ at least half of whom shall be Muslims’ be substi-

wuted.”’
8 The motion was (after the Chair had asked for a show of hands) negatived.

Mr. J. D. Tyson (Secretary, Department of Education, Health and Lands):

Sir, I move:

“That in clause 16 of the Bill, in clause (6) of Statute 2 in the proposed Schedule for
the word ‘fifteen’ the following words be substituted, namely : ]

‘twenty-five, of whom not less than eighteen shall be appointed to secure the representa-
tion of minorities not otherwise in his opinion adequately represented’.” .

The amendment itself requires little explanation. It aims at increasing the

number of those who come to the Court by the direct intervention of the
Chancellor, but is -framed in such a way that the Chancellor shall be bound to
tuse eighteen at least of the nominations to give representation to minorities.
‘Of the present number of fifteen, seven of the Chancellor'’s nominees are
Muslims. To judge from the names of the other eight, I am doubtful whether
eny other minority, as such, is represented. The present amendment, if
adopted, will pointedly bring to notice the cluims to consideration of other
minorities. At the same time it should afford an opportunity for a substantial
addition to the Muslim element in the court. I am well aware that there are
quarters in this House where the principle of nomination is not favoured. and
where any addition to the nominated element will be unwelcome. But the
principle of nomination to the Court or to the corresponding body of a university
is found in the constitution of at least thirteen Indian universities. Out of the
total numbers in Courts or Senates, which vary between 100 and 150, I find
that th.e Cl}ancello‘r nominates—in Madras as rhany as 80, in Bombay 40, in
the University of the Punjab 60 out of 75 ordinary fellows, and in my friend Dr.
Bgnerjea’s University of Calcutta, 80 out of 100 ordinary fellows. In Delhi, if
this amendment is adopted, the nominated element will number 25 out of about
185 members of the Court; and in increasing the number from fifteen to twenty-
five, we propose to bind the Chancellor to restrict his choice for three-fourths
of that number to members of minority communities whose improved repre-
‘sgntation. I am sure, will generally commend itself to the House as a laudable
aim.

. _.The Honourable Member from 8ind, Mr. Lalchand Navalrai, asked me
pointedly when T was moving my amendment to clause (4) of Statute 2 whether



46 LEGISLATIVE ASSEMBLY. [17Tm Aveust, 1945..

Mr. J. D. Tyson. . _ .
GovEernment had chagged its policy during the debate on the Bill and whether

it was now the policy of Government to introduce communal representation into
education. The reply to that is **Yes and No’’. The Bill as introduced was for
a limited purpose. We had no intention at that time of teking up matters of
representation at all in this Bill except so far as was necessary for t.h:a very
limited purposes of providing for women und professors in the Exccutive Council
of the University; nor was any question of representation of cominunities raised
in the second reading debate before the Bill went to Select Comumittee. The
matter, however, has been raised, and indeed given prominence, In the subse-
quent debates. While we have not in this Bill been able to accept t_hp remedy
put forward by the Party opposite, we have felt that the elected bodies in the
University do not reflect the numbers and weight of the various communities,
and we are now taking the opportunity, though it was, 1 grant, not within the-
ambit of our erigindl limited purpose, to do what we think is the. fair thing. To-
that extent, out of deference to feelings not confined to one quarter of the
House, we have expanded the original very limited purposes of the Bill, and
the answer to that part of Mr. Lalchand Navalrai's question is, if I may say
80, a qualified affirmative. We do not, however, regard ourselves as ‘‘introduc-
ing communal representation’’ into the Delhi University Act by the mere
expansion of provisions which are in the Act already. As regards the sugges-
tion that we have introduced these amendments to placate any Party in ‘the
House, 1 would only say that in deciding to introduce these amendments we-
had no reason to suppose that we would placate any one. Honourable Members:
who listened to the very earnest maiden speech of Mr. Piare Lall on Friday,
will realise that these two new amendments which T have moved have the good-
will of certain persons in the House. On the other hand, I see that my
Honourable friend, the Deputy Leader of the Muslim League Party, has come-
down to the House in ‘‘battle dress’’ armed with further amendments. We are
not moving these amendments because we expect to placate any particular
Party. but because we are not satisfied with the present position, and we:
consider it the best thing and a fair thing to take the opportunity open to us to
do something to remedy it. My other amendment directed to this end was
stigmatised bv the Partv oppostte as a wishy-washy thing, a “milk and water’’
measure. I hope the House will find more spirit in the present amendment.
though I hesitate to commend it on that ground to my Honourable friends of
the Muslim League Party. )
Mr. President (The Honoursble Sir Abdur Rahim): Amendment moved:

“That in clause 16 of the Bill, in clause (6) of Statute 2 in the proposed Schedule for-
the word ‘fifteen’ the following words be substituted, namely :
. ‘twenty-five, of whom not less than ecighteen shall be appointed to secure the 1epresenta-
tion_of minorities not otherwise in his opinion adequately represented’.”

Nawabzada ad Liaguat Al Khan: My Honourable friend, the
Education Secretary, is perfeetly right when he says that his amendment can-
not, satisfy the legitimate demand of the Mussalmans.

Mr. J. D. Tyson: Those are not 1y exact words.

Nawabzada Muhammad Liaquat Al Khan: The language may be different
but the meaning is the same. My Honourable friend has referred to battle
dress. 1t is perfectly true. +Qur battle like our dress is clean, pure and spot-
less, and there i8 no camoufluge about it. My Honourable friend has stated that
this is one of the methods by which the Government think that some justice-
will be done to the Mussalmans as far as their representation on the Court is:
concerned. It reminds me of that well kiown saying:

“Gur khayin aur gulgulon se nafrat.

1 do not know how to translate it into English, but I am sure my Honourable
friend has been long enough in ithis country to understand what I have stated.
Government recognise the fact that Muslim representation is inadequate on the
various elected bodies. They recognise that some Mussalmans are needed on
the Court of the Delhi University, but they do not secept the method which we-
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suggest, & method which would satisfy the Mussalmans and would give them
an effective representation on the Court. I do not wish to cast any reflection on
the Chancellor, but as I have stated before, it is not the Chancellor who knows
what type of people and what kind of people are being nominated to the Court.
He does ndt know the individual qualifications of various persons. In the end it
would really be some others who would recommend to the Chancellor for these
nominations. And at the time of nominations it is a well known fact that other
considerations than merit weigh when this question is dealt with. Like his
other amendment I do not wish to oppose it, but I wish to make it quite clear
that what we have been fighting for and will continue fighting for till this Bill
i finished is representation of Mussalmans by people who would fearlessly and
boldly put their point of view before the various bodies of the University, which
I am afraid will not be possible under the provision which is sought to be made
by means of this amendment.

Di. P. N, Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): I
oppose this amendment on two grounds. In the first place, I am opposed to the
policy of increasing the power of Government over the Delhi University. If this
amendment is accepted Government will nave greater power over the Delhi
University. Instead of 15 members they will have on this body
25 nominated members. And what sort of men are these members likely to be?
They will not be men who will be able to show courage and independence, nor
would they necessarily be men who are experienced in educational affairs. It
s possible that these men will be nominated because of their subservience to
Government officers, in that view of the matter I think the Government should
not be allowed to extend its power over the Delhi University. My Honourable
friend Mr. Tyson pointed out a few minutes ago that in almost all the univer-
gities the system of nomination exists. I admit that in the Calcutta Univer-
sity the Chancellor rominates a large number of members of the Senate but
this he does in accordance with an Act which was puassed nearly 40 years ngo.
A great deal of wate: Las now flown down the Jumna Bridge and we should no
longer take steps which were found to be necessary in 1904.

But there is also another ground on which I oppose this amendment. and
that is that the Goverument is deeking to introduce communal representation
by this amendmeut, although in an indirect way. I am one of those who think
that the Delhi University should have a proper representation of all persons
who are interested in its affairs. If in the past the minority communities have
not had their due share in the different bodies of this University, the fault does
not lie entirely with tlie major community. It has been due, it seems to me, to
various causes. The present situation has been due as much to lack of
interest, to backwardness in education and to other factors on the part of the
minority communibies us to want of foresight and lack of a proper appreciation
of the changed circumstances on the part of the majority community. Now,
the time has come when the majority community should adopt a more enlighten-
ed policy towards the minority communities and minority communities should
also give up their policy ci exclusiveness. That is the way to mend matters in
the University. That is the way to create a better atmosphere in the Univer-
sity and for that purpose I wish to offer a concrete alternative suggestion. I
should like to refer to the amendment of which notice has been given by ray
Honourable friend Pandit Lakshmi Kanta Maitra to the effect that 10 members
may be co-opted by the Court. Now, Sir, if instead of the Government amend-
ment the amendment of my friend is accepted I am sure there will be greater
spirit of accommodation and greater attempt to arrive at a mutual under-
standing between the different communities. That would be a better and 1more
healthy method of dealing with the question of minority representation than the
method which has been proposed by my Honourable friend Mr. Tyson.

Sir, the different communities will have to live in India . . . . . .
Mr. President (The Honourable Sir Abdur Rahim): You need not go into

all that. - . N
Dr. P. N. Banerjea: If I am not allowed to develop my own arguments, 1
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will leave my place nere and now. This morning you treated me very badly.
1 am not going to stand ali this. Lf you will not uliow me to develop my argu-
ment, how can 1 speak? 1 did not say a single word which was irrelevant.

Mr. Premaent (s ke Honourable Sir Abaur Kahim): The Honourable Merm-
ber did not even hear me. | said that these general considerations are out of
place when this particuiar amendment ix under discussion.

Dr. P, N. Banerjea: These general considerations are not‘out of place. I
want to refer to these considerations in order that 1 may develop my argument.
If you will pot allow me to do that, there is no use in my sitting here. - We will
-all walk out.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber had better proceed with his speech, if he wants to say anything more on
this amendment. } \

Dr. P. N, Banerjea: I was saying that the different communities in India
will have to live togethicr; and in order that they may live together peacefully
and secure the progress of the country there must be mutual give and take. We
want this particularly in the educational sphere. That is my own view, and that
is the view of my Party, that there should be educational progress not only
for the majority comniunity but for all the minority communities. Therefore,
1 suggest that the Governinent should accept the amendment of which notice
has been given by my Honourable friend Pandit Maitra and withdraw their own
amendment. If that is done, the members of the Court will git together and
find' out whether the different communities have been properly represented or
not, and in a spirit of accommodation they will help the admission of more
members of the communities which have not been properly represented. They
will try to rectify inequalities. This method will be of very great use to the
educational advancement of the country.

Mr. Muhammad Nauman (Patna and Chots Nagpur cum Origsa: Muham-
madan): I do not waut to take up much of the time of the House in discussing
this. We find ourselves rather in an uncomfortable position when we see that,
the amendment which has been moved by the Government does not reaily
satisfy any part of our demands. As the Deputy Leader of my Party has made
it definitely clear, whai we want is the representation of our people through our
people who would have more courage and strength and take a more independent
view on questions relating to Muslim education. However, we do not object to
the amendment moved in the present instance and T must confess to a feeling
of surprise that Dr. Bunerjea has tried to oppose this amendment on the plea
that it accepts communal proportion in that body of the University Council.
Every one of us in this House and outside the House knows that in this country
the communal issue has been the most predominating issue of the time and in
all organisations, whether political or educational, we take our stand according
to the colour we have in the matter of religion. The Honourable Member
Dr. Banerjea had to admit that he does not mind if the Members of the Court,
sitting- together, nominate_people to see that the disproportionate representation
of a certain community which has not been able to get in by election is remedied,
which means that he also concedes that point, of communal ‘representation
except that he tries to make the authority’ for making the choice somehody
different from the Chancellor of the University. I do not know how far myv
Honourable friend Dr. Banerjea can take his stand on that issue. He hag himself
agreed to the prineiple. ‘The only difference now is that he should have a wider
choice. We say that we should have the right of choice and the Mussalmans
should be able to send their own men. Dr. Banerjea feels that the members
of the Court should heve the right of choice and if they find that a certain comn-
munity has not been adequately represented, they should co-opt members from
that community and thus get them represented there. (Government has come
with an amendment to the effect that- that choice should be in their hands. Tf
they find that the representation of the minority communities, not only the
Muslims but others as well, is not adequate, they will make that representation
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.good by their noniination. I am not very much sagainst. this amendment but,
as I said, it does not saiisfy us us much as our amendment would have satisfied
‘had it been accepted by the Government. With these few remarks, I take my
seat. . '
" Mr, Lalchand Navalrai (Sind:- Non-Muhammadan Rural): Sir, the Bill, as
it has emerged from the Select Committee, wants 15 members to be appointed
‘by the Chancellor on the Court. The amendment that was put in by the
Muslim League Party wanted that the number be increased to 16, half of them
should be Muslims. The Leader of my Party has referred to an amendment
which has been put in by my friend Pandit Lakshmi, Kanta Maitra. That
amendment seeks to increase the number of members by 10 but not by nomina-
tion by the Chancellor but by co-option by the Court. | '

Now, let me, first of all, try to point out what is the effect of these amend-
ments. Originally, they did not ask for 15 members with a view to give any
representation to any minority community, but the amendment of the Muslim
League required that it should be on the communal basis. The other amend-
ment that has been put in by Pandit Lakshmi Kanta Maitra does not say that
these 10 members who have to be appointed should be appointed on the ground
of giving representation to the Muslim community. It is a general amendment
requiring 10 members. Therefore, my Honourable friend Mr. Muhammad
Nauman cannot assume that the Leader of my Party is more or less conceding
the communal representation. Our Party is opposed to communal representa-
tion. Not only in this' case but in all other matters communal representation
should now cease. It hus lived long and it should now die‘out. Unfortunately,
it is not dying out even from the University and the educational sphere where
on the contrary it is being created. We say that it should be stopped. There
should be no communal representation in the sphere of education. That is my
humble submission which I have been making from the very beginning.

Now, I come to the remarks made by the Honourable Mover of this amend-
ment. The reply that he gave was ‘ves’ as well as ‘no’. That is blowing hot
and cold at the same time. I do not think that should be the policy of the
Government. I also find that the Muslim League Party is also blowing hot and
cold. Whenever they ask for communal representation, they should not say that
they would be satisfied with a lesser number and they should not accept any
amendment which would give them a lesser number. On this point, they are
not formidable; they are lukewarm. Therefore, T say that the reply from them
is also ‘ves’ and ‘no’. What I maintain is that there should be either
communal representation or no communal representation. We say that
communal representation is very pernicious and therefore it should not stand
any more in any sphere.

Now, Sir, coming to the amendments themselves, I am against any nomina-
tion being made by the Government. I have alreadv had a taste of that
nomination in the Delhi University when my resolution was put in the Univer-
gity Court with respect to this three years course. I know what the situation
was at that time. I looked all round and I found that there were professors,
graduates and such other persons who have something to do with education
and they were all under the control of the Educational Commissioner and also
under the control of the Vice-Chancellor. Therefore, thev did not show that
courage which they otherwise would have shown. They did show that courage
when the matter was decided by ballot. That is a proof to show how things
are being done in the University when there is Government control and when
persons are being cowed down. If you are adding to them the nominated
members, which would be in the hands of the Vice-Chancellor, what do you
expect they will do? They will all lean on the side of the Vice-Chancellor and the
Government. Therefore, I am against any nomination. So far as co-option is
concerned . . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The question of co-
option is not under discussion now.
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Mr. Lalchand Navalrai: This amendment is certainly for nomination, but T
wanted to show that any increase by nomination or by co-option by the Govern-
ment or by the Chancellor should not be allowed as it will give rise to communal
representation. I submit that so far as the Government attitude is concerqed,
Mr. Tyson says that the Government are net follow@ng a commupai polu;y.
12 Noox But my Honourable friend will excuse me if 1 say that in practice

*  he is introducing communalism, though by lip profession he says,
Government are not introducing communal representation. If the numbers are
going to be incressed not for the purpose of helping the minorities but for other
purposes, that is & different thing. If you say that you are not going to help
the communities on the communal basis, still you want to help the minorities
for that purpose. Who are the minorities in India? The most important of them
are the Muslims, they are the greatest in numbers. The other day an Honour-
able Member Mr. Piare Lall came forward and made a vehement speech asking
the Government to support the Depressed classes, and Governmgnt say that
that moved the Government. Was this speech made before or after the change
of policy? It cannot be therefore said that he has moved the Government. I
submit that their interests are already vouchsafed properly. The Muslims and
other minorities feel that the Government can be cowed down and be made to
side them for their own purposes. They take advantage of it and the minorities
cry for more and more rights. When the minorities are given something, they
say they want more and more. In like manner, the Depressed classes also
from time to time put forward their claims, following blindly the example of
the Muslim League. 1 submit the Depressed classes ought to be thankful
that they have got a full-fledged and most able man on the Treasgry Benches
from their own community. What more do they want now? Their interests are
quite safe. It is all lip assertion to say that a thing is going to be done not
on account of Muslims but for Depressed classes. It is all wrong. My humble
submission is that this is only change of policy to placate Muslims. The
Muslims again come by the back door. (Interruption.) If you want to come
by the front door, by &ll means do it. You are however refused there. Not
that you should always come by the back door. That is wrong on your part.
If you want to come by the front door. do so. But if you fail to come by the
front door, then vou should ot sav ‘I do not ‘mind the back door. Give us.
something’’. This is not right. This should not have been done. It lowers
the prestige of the Government when owing to some pressure in thg shape of &
large number of amendments or owing to some long arguments which 'they are
confronted with, the Government yield .and agree to change their policy
slightly, which I call, ‘ves &nd no’ policy; the Muslims then come fgrwarci
and demand something by the back door. I warn the Government that l‘f they
agree to this, they will have to agree in the case of others also. That will not
be .a good policy. Nor will it do Government any credit.

Qazi Mohammad Ahmad Kazmi (Meerut Division: Muhammadan Rural):
Mr. President, T have been carefully listening to the ‘speeches of my Honourable
friends Dr. Banerjea and the Leader of the Muslim League Party and the one
conclusion to which T have come is that representation of minorities in the
Delhi University is not resented by anybody in this House. But the question
is, is representation of minorities communalism? Is representation of a parti-
cular community, communalism? Is representation of the majority,
communalism? The Government admit that the minorities’ should be
represented. Now, Sir, the representation of minorities in educational service
is to be according to a certain ratio-Muslims, Hindus and other communities.
It may not be in the University itself. But to say that in the whole education
Department, we have not got representation of minorities is baseless and
absolutely wrong. Rights of Minorities are being considered, whether they
be Muslims, Depressed classes or Sikhs, they are all being represented today in
every walk of life, in every Department of Government, in Education Depart-
ment, in military services and so on. Why should we pick up quarrel over
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things which exist and which we admit do exist today. Sir, in the very
beginning when the Delhi University Bill was brought forward, I had a talk
with my Honourable friend Mr. Lalchand Navalraj und I was impressed with
his arguments that officialism was being increased by the present Bill. They
want to give greater powers to the Chancellor and 1 was opposed to it on that
ground. But today if we analyse the position, who is responsible for increasing.
this officialism in the Delhi University? Is it the Muslims or the Hindus or
the Government? The Muslims demand that a particular representation should
be given them in the Delhi University. Our brethren the Hindus concede
that minorities mdy be represented, but that they must be represented not by
the front door but by the back door. What is the result? The result is the
Government are in a very safe position. They come forward and say, we
will nominate. Our Hindu brethren come and criticise this back door policy of.
the Government. Yes, it is a wrong policy. I am not sure that the Muslims
will be really represented on the Delhi University by the proposed amendment.
It will be at the sweet will and pleasure of the Chancellor to nominate whomso-
ever he likes. Do we not know how Muslims are nominated in this House?
Are the Muslim nominated Members in this House the same as the Members
of the Muslim League? Take for instance the Hedjaz pilgrimage question.
The Muslim nominated Members did not vote for the Resolution that arrange-
ments should be made for the pilgrimage to Hedjaz. Can the nominated
Members act independently of the Government? We have got to look to our
constituency? The nominated Members have got to look to their constituency.
They fully represent the constituency from which they come. I give credit’ to
my Muslim brethren who are nominated. Réally they have got the good of
thelilr constituencv at heart, just as we have got the good of our constituents
at heart.

The Honourable Sir Sultan Ahmed (Leader of the House): 1 do not think
thev supported the Government on that either.

Some Honourable Members: Yes, some of them did support the Govern-
menb,

Qazi Muhammad Ahmad EKazmi: At least they did not support us. Any-
way, it is useless, it is cumouflage and this camouflage, we wunt to remove,
We want to finish this officialism once for all. How can we finish this
officialism? Only if we dgree today that so many Muslim Members are to be
represented in the Delhi University, then all nominations will go away,
1f we agree that so many persons of the depressed classes, should be represented
on the Court of the Delhi University, the -whole thing vanishes. We fight
among ourselves and give a handle to Government gnd both of us complain that
officialism is increasing. No one is satisfied, but Government also i:an sav with
justice that they cannot satisfy us because if they give representation to one
gide there is clamour on the other, and so as they cannot placate everybody
they will reserve the power of nomination and consider the needs of the
communities which are most vocal. And then the Chancellor will nominate
them. It will not be in the hands of Government or of the Honourable
Member in charge, but in the hands of the Chancellor or the Vice-Chancellor
who is not even present here during this debate. We are today giving power to
a gentleman whom we do not know and as such in whom we can have no
trust. And this is being done only because we shirk the clear representation
which is demanded by the Muslim League. The demand may be too big or
too great but it cannot. be met by either giving power to Government or giving
the power of co-option to the members of the Court instead of to the Vice-
Chancellor.” So my humble suggestion is that it will be to the interest of the
university and of doing away with communalism that a certain proportion of
Muslims should be admitted to the university. Will the Chancellor or Vice-
Chancellor consider the case of Muslims? He will only nominate persons with
whom he has come into contact. There are no qualifications for persons to be
nominated ; therefore we do not know what sort of nominations will be made.
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I say that the adoption of any system of nomination is a definite denia] of

-representation to minorities. It only creates & vicious circle which goes on

-continuously. Therefore it is time for us to understand this complicated posi-

tion and instead of shirking the representation of minorities in the name of

communalism we must admit it 'and avoid officialism and nomination of
Members by Government.

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): Sir,
we Mussalmans do not want anything which we are not ready to give to
.others. That has been our policy always; we do not want to be unjust to
.others while demanding our own rights. There is a feeling among certain
people that Mussalmans while making their demands want to be unjust to
other communities. But I can assure them that there is no such idea ond
‘we do not want to encroach on the rights of other people or introduce commu-
‘nalism in the working of the university. On the contrary we ‘think the univer-
sity cannot function properly without adequate Muslim representation on the
various bodies, and education in Delhi as a8 whole cannot improve unless all
the sections of the population of Delhi are represented there. My Honourable
friend Mr. Tyson has made one thing clear that he recognises this principle;
though he has enlarged the number of nomination, it will not satisfy the
Mussalmans. Certainly it will not satisfy them and his amendment falls far
short of their demands. Apart from the point that nominated members cennot
.be as alert as to the education of Mussalmans as the elected members, I
will point out that in the Government of India services we had this principle
.that 88 per cent. of seats were reserved for minorities; which after some fight-
ing 83 per cent. of posts were reserved for all minorities. The result was
.that after some time whenever a post fell vacant and went to some member
of a minority eommunity, a large number of people wanted to be included
.among the minorities in order to get these jobs, and the list was added to
every year. Sikhs, Anglo-Indians, Parsis and others all came in, then Jains
and others also were included and the Mussalmans got only one out of eight.
Representations were made to Government and in 1983 or 1934 we had a
discussion with the then Home Member and the Home Secretary,—both . of
whom later became Governors of my provinces—and they agreed that this
giving of 38 per cent. to all minorities would not secure due representation
for Mussalmans; and the principle was changed. Now by saying that 18
seats will be given to minorities I am not sure how many will go to Mussalmans
and how many candidates will spring up from other minorities. Many commu-
nities will call themselves minorities and will demand representation. My
Honourable friend Mr. Tyson said that at present out of 15 seats seven have
gone to Mussalmans but I do not know how many out of 18 will go to them.
T'herefore it does not satisfy us to include Mussalmans along with the other
‘minorities. I do not want to compete with the other minorities; I want to
.secure for them their due rights at the same time as I fight for my own
‘rights.

& It is a pity that my Honourable friend Mr. Lalchand Navalrai gave &
lecture to the depressed classes who number 8 millions. He said, what. more
+do they want when they have got a stalwart and well-fed man on the Treasury
Benches. He thinks the claims of these depressed classes have been thereby
met and nothing more is wanted. It may appeal to him but it does not
appeal to Mussalmans. I do not want these 8 million people who are called
“the scheduled classes to be excluded on any ground whatever. Their rights
should surely be preserved and their education should be given an impetus
when they cannot support themselves. If they have not been able to get
proper education it is the duty of Government and of the country to give them
‘that education and thus bring them up to the same level as that of other
«communities. My friend, as a Caste Hindu, would not like to see them come
up to the same level. But I belong to a community and religion which
makes. no distinction between an Arab and an Abyssinian: Bilal , who came
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from the community which were called “‘slaves’” at that time, was os much
respected as any of the Hedjazis or even an. aristocrat Quraish. We think that
this community deserves proper education and in order to give them an impetus
they must have representation in the different educational institutions.

My Honourable friend also sdid that so many depressed class people are
coming forward now because there happens to be one Depressed Class Member
on the Treasury Benches. He will find that dozens will come to the Educa-
tion Department if proper representation is given to them in the Delhi Uni-
versity Executive Council.

Mr. Lalchand Navalrai: They will get everything on merits.

Sir Muhammad Yamin Khan: But you have to create that. You khave
been keeping them away for so long and you have disallowed opportunities to
them. You have to develop their merits. When you can touch an animal
and do not mind it, but vou do not allow a man, who is definitely superior
to un animal, to come neur you, how can such a man come on merits. Sir,.
on this point I do not think any more comments are called for.

Therefore, Sir, I do not want that the Muslim representation should Le-
mixed up with the Depressed Ciass representation; I want that to he given
separately. The Government should openly tell us on the floor of this House-
as to how many out of the 18 seats will go to the Muslims. And while we
are fighting for our own rights, we are not ignoring the rights of other people..
We support them also, but we want to assure ourselves that we will get our
due share. Mr. Navalrai’s point is: don't allow the Mussalmans to come
from the front door; don’t allow them to come from the back-door; close the-
room from all sides and let me be in possession of the whole room.

Mr. Lalchand Navalrai: I will keep the door open for merits. ‘

Sir Muhammad Yamin Khan: I have been in this House for 'the last 28
vears and I bave listened this question of merits and demerits so many
times. They do not appeal to me at all. They may appeal to novices who-:
may be lured by these expressions. but T have grown too old for them. There
are no hard and fast rules to judge merits; the rules are changed to suit the
circumstances. I can give vou an example, Sir. A job was advertised by one
department. Many candidates turned up. One of them was a Muslim
graduate and others were Matriculates. This Muslim was not taken on the
plea that the job carried a salary of Rs. 30 and he would not ‘stick to it.

Dr. P. N. Banerjea: This is wrong.

Sir Muhammad Yamin Khan: On the next occasion for another job ‘there
were graduates belonging to the other community but there was one Muslim
Matriculate also who applied. He was discarded because ‘he was onlv a
Matriculate’ and there were other better qualified candidates available. So,
vou can see that these rules are made and unmade for particular occasions.
You can find qualifications and merits as you may choose to judge. A man
wearing coloured -glasses will see everything of the same colour. One person
may be judged as fit by one man but he may be judged as totally unfit by
the other. But the man is the same. I remember an I.C.8. friend of mine
once told me that it was very difficult to get good marks in Economics. He
said, ‘“when I was tested by my own college I got 99 per cent. marks, bus
-when I sat for another examination and was examined by somebody :lse I
got zero.”” How strange! The same man gets 99 when he is tested by one-
man and zero when he tested by ‘another. So, merits are nowhere.

Coming to the question of education: What kind of qualifications will you
prescribe for them? M.A., D.Se., or Ph.D., or what? There may be many
people who have had no degrees and yet they have devoted their whole time:
to the advancement of education. I think they are better qualified than
‘M.As., D.Scs. and’ Ph.Ds. Academic qualifications' do not cownt for -much:
when you have to do public service, because in public service only those people
can contribute something who have got love for their work, who can devote
time to the work, irrespective of what they lose: time, health or wealth. That
ig the chief qualification. .If my Honourable friend thinks that the Muslim:
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.eommunity is lacking in that spirit, he is mistaken. There are thousands of
‘Mussalmans who are devoting their time everyday in this City of Delhi for
the advancement of education among Mussalmans and they take interest in
:that. They may not be those who have had their education in Germeany,
+America or England; they may not have got degrees from there. But, let :ne
point out, Sir, that in many cases I have found that even Government igncres
these qualifications and-do not take this into account. Can it be said that
the Educafion Members have always been the highest qualitied and degree
bolders of foreign Universities? No. Anybody can he an Education Member.
Then how can you fix any particular qualifications for those who are to be
xepresented on the Court of the University. That does not appeal to the
minds of sensible people. Of course my Honourable friend, Mr. Navalrai, has
made en exhibition of what may follow when the Round Table Conference of
the people is convened to frame the Constitution.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member should confine his remarks to the amendment under consideration.

Sir Muhammad Yamin Khan: Very well, Sir.~ I think this amendmens
falls very short of the demands oh Mussalmans, and the Govermment should
explain the position carefully and say how inuch they would reserve for
Mussalmans and how much they would reserve for other communities.

I do not oppose it simply because a Musiim can come through the back-
door if he is not allowed to come through the front-door. Whatever may bdbe
the case, I do not want such Muslims, to be nominated whose names may be
used to have vote with the Government as representing the Muslim opinion,
while they will vote only to please some official. It is not the political
department. It is not the place where votes shouid be the main consideration.
‘We want people who can speak for the Muslim community and whose views
‘may ‘be the same as of the Muslim community outside and who may have the
_strength to speak in the Court what they feel for safeguarding the rights of
-the Mussalmans. We will not like that class of men whom the Government
may make use of and then say to us: ‘Loodk here, this is the Muslim view’
just because you had these members represented there. With these words, Sir,
1 resume my seat.

The Honourable 8ir Sultan Ahmed: The question be now put.

‘Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That the question be now pat.”

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That in clause 16 of the Bill, in clause (6) of Statute 2 in the proposed Schedule for
“the word “fifteen’ the following words be substituted, namely :

‘twenty-five, of whom not.less than eighteen shall be appointed to secure the representa-
-tion of minorities not otherwise in his opinion adequately represented’.’’

The motion was adopted. Y

Rao Bahadur N. Siva Raj (Nominated Non-Official): Sir, I move:

# in clause ‘16 of the ‘Bill, to clause (6) of Statute 2 i
follof?n.; in clause 16 of the T (6) te 2 in the proposed Schedule the

‘three of whom shall belong to the Scheduled classea and two .shall be representatives
of Labour’.” o .

Sir, the object of my amendment is to secure representation parti i
the Court of the Delbi University, for interests whicll: otherwige cfn nggl:ﬂgo;;
to get represented in the Court. It has also got a double objective. It is
not merely to secure the interests of scheduled classes as a minority hut it also
seeks to secure representation of labour as such. We have had today a number
of speeches indicating to us the desirability or the necessity of ha\;ing univer-
sities which ought to be based upon a communal representation. I perfectly
well agree with-the point of view of those who express that eommunities ought
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ito get representation even in university bodies. From my experience as a
Member of the Senate of two Universities in Madras, I can assure Honourable
Membgrs of this Government and also the Honourable Members of this House
that so far as the communities were concerned, fair representation was secur-
ed. It may not be necessarily in accordance wjth the wishes of the various
scommunities which sought representation. As a matter of fact, irrespective of
the fact whether a person was a Muslim or a Hindu, it was always possible
in South India for us to do the right thing. In fact, one of the Honourable
Mentbers of this Government, the Member for Posts and Air, was a gentleman
who not only occupied various positions in the Senate and ‘the Syndicate of
the Madras University but was ultimately elected by us as the Vice-
Chancellor of the Madras University. Things, however, seem to be going a
.different way in these parts. So I feel that I shall have no sympathy whatso-
ever with the point of view expressed by Dr. Banerjea and my friend Lalchand
Navalrai in regard to the method of securing representation by what is called
co-option by the Court or by any other such method.

I have always mentioned in this House that whenever the Government
talks of efficiency, their efficiency seems invariably limited to one class of
- persons. In most instances I have seen that the Government admit the
afficiency of the white skin: in the case of the dark skin, the efficiency is
slightly less. Whenever, the Hindu talks of efficiency he talks of the effici-
ency in public examinations, whereas all these ages he has reserved to himseif
every possible opportunity of education and every possible opportunity of
study, and what is more they have taken steps to see that practically all the
-examiners are Hindus themselves: and then they ask everyone else to sit for
.competitive examinations. Therefore, efficiency in this way is sought to be un
obstacle to the claims made by smaller communities to the various bodies.
However, times have changed. It is too late in the day to obstruct seriously
‘the claims of minorities in any body.

I have always had the advantage of enjoying the sympathy and the sup-
port from all quarters of this House whenever I had to represent the claims
-of my community. So I have no doubt whatsoever that even on this occa-
sion this House ‘will not refuse me that indulgence.

I am afraid, Sir, that not anticipating what the Educational Secretary was
going to do, I unfortunately put ‘‘three of whom shall belong to the Scheduled
‘Classes.’’ That ‘'three’’ was to be out of the original 15 that was mentioned.
Now I should like to increase it to five if Mr. Tyson will not object; I would
also ask for the representation of labour. While we are talking all this time
about our universities and that universities have got a tendency on account
ol these representations to become communal only instead of being cultural as
ope would like to have it, we must not also forget that the times are coming
when we are realiy going to have workers in. universities; and if some of the
statements made by the world statesmen, like Mr. . Churchill and others,
.are true, that this war is being fought on the labour front, it is very very

- essentia]l that the interests of labour ought to be protected. It is not somethicg
out of the way or unnatural for a university to take up the education of work-
ers. As a matter of.fact the University of London instituted a committee in
the year 1910—a committee of the Board of Education which went into the
question of the education of the working classes, at least by way of what is
called extension lectures or tutorial classes. And it is very happy to find that
the report refers to the fact that if there is any hope for people to spread
real education, the acquisition of knowledge for the sake of knowledge, and the
acquisition of the university spirit and university culture in the sense of
striving after truth, it looked as if according to their report, that the workers
seemed to give greater promise than the regular day students of the university.
In this connection I would just like to read & few sentences from the report of
the Royal Commission which refers to this report of the Board of Education—

» special report made by two Inspectors, reggrding tutorial olasses; this passage
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which defines in clear and admirable language the meaning of university edu-
cation is followed by another in which the Inspectors say that they have-
applied the test to the work of the tutorial classes, and that— ‘

“If. ... the question be put whether, so far as they go, and within the limits of
time and available energy the clasees are conducted in the spirit which we have described,
and tend to accustom the student to the ideal of work familiar at a University, we can
anewer with an unhesitating affirmative; and in particular, the trcatment hoth of Histor
and Economics is scientific and detached in character. As regards the standard reached,
there are students whose essays compare favourably with the best academic work.”

. They go on further to say: ;

“This result is due partly no doubt to the fact that the teachers ave nearly ali of them

men actually engaged in university teaching, and not men making their living by con-
ducting tutorial classes, but quite as much it is due to the enthusiasm, the zeal, and the
sincere desire for truth animating the students, who are drawn almost entirely from the

working elasses.”

8o, Sir, 1 believe the time has come when even the Delhi University ought
to have as its objective a provision tor the education of the working classes
during their spare hours. I also believe that the University' must send its:
teaching staff to guch institutions as may be in existence already or are likely
to come into existence in the future for the educational benefit of the working
classes and their children. It is from this point of view that I have brought
forward this amendment. 8ir, I move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

““That in clause 16 of the Bill, to clause (6) of Statute 2 in the proposed Schedule the
following be added at the end: o

‘three of whom shall helong to the Scheduled classes and two shall be representatives
of Labour’.”

Mr. J. D. Tyson: Sir, thic amendment, if accepted, would in practiee
conflict with the amendment which the House has just adopted, under which
the Chancellor is required to utilise eighteen seats out of twenty-five to secure
the representation of minorities not otherwise in his opinion adequately repre-
sented. That discretion, I think, obviously must be exercised in the light of
the position from time tg time obtaining; and it would be wrong therefore to
bind the Chancellor in advance as to the disposal of five of the seats . . . ..

Rao Bahadur N. Siva Raj: What about labour?

Mr. J. D. Tyson: Furthermore, in its reference to the Scheduled classes
this amendment definitely appears to seek to introduce communal- representa-
tion. Our approach to this question as set out in the previous amendment, is
already accepted, and it is wide enough to permit of nomination from. the
Scheduled Classes and for representatives of labour. I therefore hope that my
friend will not press his amendment which I cannot accept.

Mr. M. Ghiasuddin (Punjab: Landholders): Sir, from todav's debate, two
facts have become quite .clear. One is the anxiety of Mr. Lalchand Navalrai
for the prestige of the Government. He appealed to the Government in the
name of their nrestige that, if they accepted the amendment moved by my Hon-
ouorable friends of the Muslim League, the prestige of the Government would
suffer; and therefore as the arch-champion of the prestige of the British' Gov-
ernment, Mr. Navalrai came forward.: The other point which has become:
clear and which was not known to me so far is the horror of my Honourable
friend Mr. Tyson for communal representation. Late in the day, after ‘so much
has been said on both sides for communal representation, he comes forward
and refuses to accept this modest amendment of my Honourable friend, Mr. Siva
Raj, because it will introducé communal representation. This horror is quite
news to me. I lend my hearty.support to the amendment moved by my Hon-
ourable friend Mr. Siva Raj for' this reason; first of all, my point is that the
proof of the pudding is in the eating; and whatever may be said for the com-
munal representation—its vicious principles and all that in a temple of learning
etc.—I want to kmow one thing: this university of Delhi has been going
on now for twenty-one years; may I ask my Honourable friend Mr. .Tyson
how many members of the scheduled: classes have been membets of the Court?
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An Honourable Member: Not one.

Mr. M. Ghissuddin: I think somebody says ‘not one’. I agree with Iit.
What was the Government of India and particularly the Department of
Education, Health and Tands doing all.this time, knowing that the claims
of a very important minority like the Scheduled classes were being trodden
under foot by vested interests and all that? The Government of India just
sat silent and let the thing go on. It is the biggest indictment one can
bring againat the “Government for not looking after the interests of the com-
munity, & very importunt community, which has remained silent for such a long
time. This is the greatest argument one can bring forward in support of this
amendment.

One is gratified to learn of the new circular of the Home Department which
recognises the claims of the scheduled classes in regard to services administered
centrally, and when even this Government which had been ignoring the interests
of the depressed classes for such a long period as 200 years, recognise this prin-
ciple, how are peo'Fle to come forward to fill those posts if the universities are
barred to them. The Universities in the whole of India will remain barred to
them until these people get proper representation 'in the administration of the
universities and this very modest amendment of my Honourable friend, Mr. Siva
Raj, only wishes to introduce this principle. I do hope that Mr. Tyson will
reconsider the whole question and accept the amendment, because, after all,
if out of 25 seats only three seats are earmarked for them I think nobody will
suffer and even my Muslim friends will willingly give them this concession that
three seats should be reserved for depressed classes and 2 seats for labour. I
most strongly support- the amendment.

Sir M mad Yamin Khan: The Muslim League Party whole-heartedly
supports this amendment. I do not want to repeat what I have already said
on the previous amendment. Our anxiety is to support fully the depressed
classes in their attempt to get their full representation in the administration of
aducational or other institutions. I think we should have some representation
of the scheduled classes as well as of labour. Some time ago I was the Chairman
of the Education Committee of a certain Municipal Board and later on Chair-
man of the Municipality, and I may say that I received great benefit from the
advice of the scheduled class members when I invited them to give me a method
by which I could spresd education in their community. They told me that it
was not possible to keep the schools open for the day time because most of the
people were wage earners and they could not draw any benefit from the day
schools. 8o I opened night schools for the benefit of these scheduled calsses,
and within two or three months the number on the rolls increased to some
thousands. Very elementary education only was imparted to depressed classes
boys and girls together which helped a great deal in making them alive to many
matters which were essential for their living. Now, many of these scheduled
class members will not sign or put down their thumb impression on a bahi
khatha, which may be fictitious, so that all their wealth might be transferred
into the hands of a small body of moneylenders. That has given them great
protection. I think if some members of the depressed classes are present in
the Delhi University administration the university will receive great help from
the advice given by them from time to time as to how best to give them
education. With these words I support this amendment.

Mr. Piare Lall Kureel (Nominated Non-official): I shall only speak a few
words in support of the amendment of my Honourable friend, Rao Bahadur N.
Biva Raj. The other day I gave certain facts and figures showing that separate
representation for depressed classes was very essential. I gave so many argu-
ments which I shall not repeat -now. Nothing short of separate representatipn
is going to satisfv the appetite of the scheduled classes. Indis is a cockpit of
warring communities among which prejudices and differences of the acutest
nature have free play. Religion and caste in India divide the people rather
than unite them. Caste is not merely a series of certain religious rules o
community restrictions but a terrible force which makes life a misety “for
millions of people of India. In these circumstances separate representation
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for dertain minorities ig indispensable. I think the scheduled clagses are. the
weakest minority in India, not from the numericsl peint of view but from the
point of view of the statue which they hold to-day pnd therefore rightly deserve
separate representation.

Sir, I have got certain facts and figures which I would like to put before
the House. This is a very shameful record of what the Hindus are doing for
us. I shall take up the universities of the U. P. About the Delhi University
iy Honourable friend has already said much and many others have also
expressed their views, but now I shall tell you something about the universities
of the United Provinces. Let me first take up the Allahabad University. The
representation of the schedubed classes on the Court of that university is nil,
cn the Executive Council nil, on the Academic Council nil, on the teaching
staff nil. Take the Benares Hindu University. The representation of the sche-
duled classes on the Court is nil, on the Executive Council nil, on the Senate
nil, on the Syndicate nil, on the teaching staff nil. Take the Aligarh University.
The representation of the Scheduled classes on the Court is nil, on the Execu-
tive Council nil, on the Academic Council nil, and on the teaching staff nil.
Take the Lucknow University. The representation of the scheduled classes on
the Court one, on the Executive Council nil, on the Academic Council nil, on
the teaching staff nil. Agra University—on the Court one (of course! this
rian is the same as the one in the Lucknow University), on the Executive
Council nil, on the Board of Inspection nil, on the teaching staff nil. The
Board of High School and Intermediate Education in the U. P.—there was one
man namely Mr. Karan Singh Kane but he is not on it now. Let me take
some of the technical and professional institutions in the U. P. In the
Teachers’ Training College, Benares there is not a single member of the sche-
duled classes on the teaching staff; same is the case with the Government
Training College, Allahabad, so also Government Training College, Lucknow.
As regards the Gowernment Normal School, Luckrdow there is one member of
the scheduled classes on the teaching staff. As regards the Medical College,
one of my friends said the other day that there is one representative of the
scheduled classes. But I absolutely deny that statement, there is not a single
member of the scheduled classes on the teaching staff of the Medical College,
Lucknow. Take the Medical College, Agra. There is not a single scheduled
caste member on the staff. Thomason College of Civil Engineering—the repre-
sentation of the Scheduled Castes on the Advisorv Council is nil and there is
also not a single member on the teaching staff. The Benares Hindu University
Engineering College—there is no representation of the scheduled classes in this
college also. Therq are many other colleges and schools where there are no
members of the scheduled classes on the managing committees and on the
teaching staff. This is the record of what the Hindus and other communities
are doing for us. Am I not justified if I stand up and say that we want separate
representation. Is it not a just demand? We have been deprived
of these opportunities for a long time and now we want to see our
community raised. We must fight for separate representation because only
then we will have some chance of ameliorating our condition. I shall take up
the case of the Allahabad University. This University has been monopolized
by the Brahmins. In 1989, the Honourable Mr. H. N. Kunzru moved a resolu-
tion that the scheduled castes should be exempted from the tuition fee. That
resolution was rejected and it.is surprising to ‘hote that the main opposition
was led by the Honourable Mr. P. N. Sapru. The scheduled castes wanted
this exemption becausc of their economic condition. They are very poor and
are always in the bloody clutches of money lenders. They are miserably involv-
ed in debt. Bometimes the labour of the whole family is employed in satisfying
‘the claims of creditors whose appetite is never satisfied even though they may
have realised double the amount they borrowed from them. This is what is
their economic condition and yet the Honourable Mr. P. N. Sapru opposed
the fesolution with the result that it was rejected. .

1 p.M,
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My friend Dr. Banerjes said that we should give up the policy of exclusive-
ness. How does he think that our condition will be improved if we do not
have separate representation? Mr. Kazmi said that the depressed classes and
other minarities are fully represented in the Military. Perhaps he does not
know that the Military service ig not even open to the scheduled castes. They
are not recruited even as soldiers. .

. Qazsi Muhammad Ahmad Kazmi: I said that the Minority communities are
represented in all departments.

Mr. Piare Lall Kureel: You did mention the scheduled castes.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
must confine hismelf to the amendment.

Mr. Piare Lall Kureel: I shall not take much time. I say that we
ghould not be placed at the mercy of the Vice-Chancellor, because he can be
easily influenced and the scheduled caste members may have to suffer. I
would say that education is the most necessary thing. We do not want such
measures as the temple entry. You cannot improve our condition in that way.
1f the scheduled castes go to the temples, they will have to spend money on
flowers, fruits and also for ceremonidl purposes. It will considerably weaken
their economic condition. Moreover it will divert their attention from political
affairs towards religious affairs. They do not want such a measure. I in fact
do not think that such a measure will in any way ameliorate the condition of
the depressed classes. We must improve ourselves educationally and therefore
we must have representation. on all the educational institutions including the
universities. The scheduled castes must have scholarships, so that they may
be relieved of their financial difficulties and for this also we want a. proper
share of representation in all kinds of educational institutions.

Now, I shall seek the co-operation of my Hindu brethren. I am told that
I have been very cruel to my Hindu brethren the other day but I still look
upon them as my brothers, if I may say so. I ask them to co-operate with
us and help our cause. They can win us through love, service and affection.
But the more they oppose us, the more they will find us firm and determined
in our work. They should come forward and co-operate with us and not sdd
one more black chapter to the book of their religious absurdities. I hope they
will come forward and support us. I shall make the same request to my Muslim
brethren. I am glad that they have already supported the amendment. I hope
others will also do the same. I must make special mention of what the Gov-
ernment has done for us. I ask it to do something more. It does not matter it
a few sents are reserved for us. It will not affect the progress of education.
I must also seek the co-operation of my Christian brethren. They were the first
men to take up the work of the amelioration of the depressed classes. They might
have had motives of their own in eoming forward to help the depressed classes
but they were the first to help the depressed classes. All other social organisa-
tions were starter after them. I am therefore particularly thankful to the
Christian Missions. I hope they will also support the amendment. In the end,
I will conclude by quoting a Persian couplet. : :

Batars az dhe mazloomdn keh hangdme dud kardan,

Ijdbat az dare hag bahre istigbdil mi dyad.

With these words T strongly support the amendment.

Mr. Kailash Bihari Lall (Bhagalpur, Purnea and the Sonthal Parganas:
Non-Muhammaden): I do not know how to express myself on this amendment
especially after the pathetic appeal made by the last speaker. I really sym-
pathise with him but I must congratulate Mr. Tyson on the bold stand tha$
he has taken against communalism. On the last amendment I was about to
speak but it would have been very difficult for me. I was not wholesale for
the amendment of Mr. Tyson because of the number that he wanted but even
then I was going to tell the House that officialisatios iz better than
communalisation and I setill believe that in the interest of the country
we have to see whether officialisation is doing.more harm to the gountry or
communalisation. (4% Honourable Member: ‘‘You want officialisation rather
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stan Indianisstion?’’) I am wholeheartedly for Indianisation. Now, when
Mr. Tyson took the bold stand I think the point should be cleared, so that Mr.
Piyare Lall may not have any ill feeling towards his Hindu brethren for not
listening to the pathetic ‘appeal that he has made. I may inform him that
I am myself the President of the Harijan Sevak Sangh in my district and I
myself tock many Harijan candidates to the Superintendent of Police and gob
them appointed in the Police. I have always been trying for them but, help-
ing them to come up to the level of the general run of the people and helping
them to carve out a Harijanistan for them as against Pakistan are two different
things. Whaf T am opposed to is, and what the Government also would ap-
- preciate is, that the Government does not want either Pakistan or Harijanistan.

An Honourable Member: They only want Officialistan.

.Mr. Kailagh Bihari Lall: Whether they want it or not, it is there all the
"same. It is because of all sorts of ‘istans’ that there is Officialistan.

Sir Muhammad Yamin Khan: You do not want even Hindustan.
Mr. Kailash Bihari Lall: Hindustan is there and nobody can deprive us of it.
Sir Muhammad Yamin Khan: But you said you do not want any ‘istan’.

Mr. Kallash Bihari Lall: Hindustan is the only ‘istan’ that will remain.
Bo, your attempt to carve out a Pakistan even in the Delhi University has
baen very strongly opposed by the Government and we should be thankful to
the Government for giving the right lead in this matter. If your anxiety has
beon really for securing the interests of certain communities, then it is under-
.standable and everybody should have sympathy for it and should stand for it.
But your interest is only for the recognition of a certain principle which is
vicious in itself and which is going to cut at the very root of the nation. That
should not be tolerated. Even this amendment, if they want to carve out
Harijanistan, in the Delhi Upiversity, it should not be supported and I am at
one with the Government in opposing it. For the consolation of the Mover of
this amendment and other friends who have so pathetically supported it, I may
say that their interests should be safe. I think the Government has awakened
to the necessity of keeping their interests safe. The Muslim Mambers wanted
only 8 seats for the Mussalmans, but the Government wants 25 seats, out of
whom 18 will be reserved for the minority communities. So, the Harijans
may rest assured that their.interests will not suffer. These 18 seats are reserv-
ed for nominating the members of the minorities and these minorities will not
ocome from Heaven. The minorities are the Muslims and the Scheduled Castes.

Sir Muhammad Yamin Khan: Do you call the Scheduled Castes a minority
when their number is 8 millions?

Mr. Kailash Bihari Lall: Then how are the Muslims a minority community?
., They are also 10 crores.

rﬂﬁﬂl Yusuf Abdoola Haroon (Sind: Muhammadan Rural) : They are a
nation.

Mr. Kailash Bihari Lall: Tt is better that you are awakened in the day and
the Government has not given you any nationhood in this Bill. When you are
reasonable, you have our sympathies; but when you go out of the bounds of
reason, then, of course, there will be no sympathy either from the Government
or from us. If the Government mean to do something good, then they should:
look to the interests of the nation as a whole.

As to the point that was made by Sir Muhammad Yamin Khan that because
same people see with coloured glasses, they do not want to do justice. [ want
to teil him that they should not mislead our Scheduled Caste brethren by such

* glasses which they are wearing. 8ir Muhammad Yamin Khan himself said in
his speech that they are one with the Mussalmans of Abyssinia, Arabia . . . . .

8ir Muhammad Yamin Khan: On & point of personal explanation, Bir. I

_mever said the words which my Honourable friend is saying.
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Mr, Eaflagh Bihari Lall: As I understood his speech, Sir Muhammad Yami:
Khan said that his heart is so wide that even thé Mussalmans of Abyssinia ana
Arabia . . . - .

Sir Mohammad Yamin Khan: I never said that.’

Mr. President (The Honourable Sir Abdur Rahim): Order, Order.
Honourable Member is not giving way.

Mr. Kailash Biharli Lall: I never meant to give offence to my Muslim

brethren . . . . . _
Mr, President (The Honourable Sir Abdur Rahim): Is the Honourable Mem-

ber.finishing his speech now? It is8 now quarter past one.
Mr, Kallash Bihari Lall: I will take a few minutes more.
Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-

ber can continue his speech after Lunch.
The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The

The Aesembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Hooseinbhoy A. Lalljee (one of the Panel of Chairmen) in the Chair.

Mr, Kailash Behari Lall: Sir, I was referring to the remark made by Bir
Muhamnmad Yamin Khan. Since then, he has cleared the point and I accept
what ne said. I never meant anything against 'him. A friend of mine sug-
gested thal by my speech I am giving offence to some of my friends. Far from
it. I never meant to give any offence to anybody. I am always eager to see
that the nation is not disrupted. It is only from that point of view that I
speak in this House. Some of my friends charge me a¢ Utopian, that I am an
extroordinary creature and so on. It is always from the’'point of unifying Indis
that 1 speak. ‘

Nawabzada Muhammad Liaquat Ali Khan: Have you read Mr. Savarkar’s

statement published in the Press this morning? ‘
. Mr. Kailash Behari Lall: I am coming to that. While speaking in the
last Session, when somebody reminded me about Mr, SBavarkar’s definition of
a nation, I said that Mr. Savarkar’s was not the last word on the subject. My
Honourable friends should see that a nation will evolve and will be built up in
spite of anybody, inspite of Savarkars who try to disrupt it. If the Leader of
the Muslim League, or if the Leader of the Hindu Mahasabha, or if any one of
them want to disrupt the nation, then they should not be encouraged or counten-
anced. That is my view point. The interest of the nation must be above all
these personalities: In the Legislature, when we legislate about any measure,
we should look to the interest of the nation ns a whole; we should not pay that
because some injustice has been done to a particular group, or a particular
individual or a particular community, the whole thing should be so ordered
that the nation may go to rack and ruin. )

Nawahzada Muhammad Liaguat Ali Khan: What is a ‘nation’'?

Mr. Kallash Bihari Lall: A nation is ‘Hindustan’ and ‘Hindu’ (Interrup-
tion.) As I told the other day, my Muslim friends are ‘Hindu-Muslim’. They
are called ‘Hindu-Muslims’ everywhere in the world, in Arabin, in Turkey and
other places. I am sure my Honourable friend Sir Muhammad Yarain Khan
will corroborate me in this respect. If-you look to the Finance Bill Debates of
194z, you will find that 8ir Muhammad Yamin Khan himself made this state-
ment. This is in the official reports of the Assembly dated 12th March 1942.

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan) : May I
ask you, Bir, if this is all relevant to the amendment now before the House?

Mr. Kailash Biharl Lall: Pakistan and everything else was brought in in this
amendment. From the very beginning, during the course of the discussion on
the amendments, my Honourable friend Nawabzada Muhammad Liaquat Al
Khan said that he was frankly communal. When you heard sll these things
quietly, you should not bother about how this thing has crept in in this Bill.
1f you analyse the whole thing, vou will see how this topic has come into the
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[Mr. Kailash Bihari Lall.] :
University Bill. I am not doming before you to talk about communalisin or
officialism. So far as I am concerned, my purpose will be served if -1 remind
my Honourable friends that they should bear always in mind that they should
possess the widest outlook in dealing with such questions. They should not
disrupt the nation. We have been discoursing here that in the name of wide
nationalism, injustice is being done. How was it all relevant to the amend-
ment? It is only my Muslim friends that brought forward this question. My
only submission is that you should have patience. The Government huve re-
gerved for themselves the right to nominate 18 persons to redress inequalities
so far as minorities are concerned. You may rest assured that the minority
rights will not be trampled upon.

Kunwar Hajee Ismaiel Ali Khan (Nominated Non-Officialy: You agree that
nominated Members are more senstble than elected onmes.

Mr. Kailash Bihari Lall: My Honourable friend Qazi Muhammad Ahmad
Kazmi preferred communalism to officialism. I quite realise his patriotism. 1
quite realise the way in which we have been taught to go against the officials,
in the name of patriotism. 1 still agree that officialism should go.
But when we are confronted with two demons, the demon of com-
munalism and the demon of officialism, because communalism has
spoiled the nation 80 mueh, we should be afraid of introducing
it again and prefer officialistn. We should not introduce communalism in the
semple of learning in the University. It is on that ground we say that we
prefer the demon of officialism to the demon of communalism:- We should wait
for the independence of the country, we should wait for Swaraj, but we should
see that the very existence of the nation is not jeopardised by the introduction
of communalism. If communalism is introduced, then the nation ig gone.
The nation is disrupted. If communalism is introduced in the University, then
our children who are the products of the University will be imbued with such a
spirit that they would not dike to sit together at a common table and seudy.
The Hindu children and the Muslim children will develop quite different out-
look, and the Indian nation that we all dream of, would never come to be realis-
ed.

Mec. Chairman (Mr. Hooseinbhoy A. Lalljee): The Honourable Member is
repeating his arguments, .

Mr. Kailash Bihari Lall: Then I leave that argument.

1 am afraid, my opposing this amendment might have led some of my
Honourable friends belonging to the Scheduled caste to think that I am unsym-
pathetic to their claims. Not at all. I am not unsympathetic. I am not at
all against their getting justice at the hands of the Government. If they want
to come to their own, then let them make & demand that there 'should be a
separate portfolio, separate department set up to look after their interests. Let
my Honourable friend Rao Bahadur Siva Raj be in charge of tkat department.
Let there be a five years plan chalked out for the Government of India to
eradicate this evil of untouchability. If you adopt this plan, then your inferiori-
ty will go, your untouchability will vanish. Not that if you have Pakistan or
Schedulistan or some other devise, your ills will be cured. If the Scheduled
caste people want to come to the level of other communities, you.should adopt
a five year plan. They should press on the Government that they should not
tolerate this untouchability any longer. The late Lala Lajpat Rai suggested
that one crore of rupees should be set apart to eradicate this evil of umtouchubi-
lity. I say let the Government adopt some such plan and then this inferiority
will go, this blot will go out of the country. The way in which you want the
@overninent to handle this problem is deregatory for the nation, it will disrupt
the nation. : , ;

- With these few remarks, I oppose this smendment. I hope my Honourable
frfends belonging to the Scheduled class will not take it in any other light. I
sppeal to my Scheduled caste friends to bring in such measures as would enable
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gherm to merge with the nation and get their full share of their detmands, of
$heir rights slong with other nationals. o

Maulans ‘Zafar Al Khaa (East Central Punjab: Muhsmmadan): 8ir, in
lénding my cordial support to the smendment of Rao Bahadur Siva Raj a
very strong argument has come to help me. Mr. Kailash Bihari Lall's speech
has proved to the hilt that the caste Hindu of today remains the same as in
the days of that greatest of Indisn law-givers, Manu. Manu says that an
untouchable has no right to acquire knowledge or listen to the verses of the
vedas, and if he dares to listen to the Vedas the king for the time being shall
order that a ladleful of molten metal should be poured into his ear. That
teaching, though it has changed its character and form, remains fundamentally
unaltered. The untouchables have no right to acquire knowledge,—that is
what the Hindu says; and to support that contention he manufactures all sorts
of arguments. 1 do not know what Pakistan had to do with it, but I will
remind my Honourable friend that Pakistan is a term used thousands of years
ago by the Hindus themselves. ‘‘Pak’’ mesns sacred und ‘‘istan’’ means land,
end so the word means the land of the sacred just as we refer to the holy land
of the Hedjaz. The whole of Northern India including the Punjab, Sind and
North-West Frontier Province was looked ypon by them as sacred. Sree
Ramchandra was born in Pakistan and therefore this land according to Hindus
is Pakistan. Then, Sir, Kurukshetra, every particle of which is sacred, is
included in Pukistan. _

Mr. Ohairman (Mr. Hooseinbhoy A. Lalljee): The Honourable Member
should confine himself to the amendment. :

Maunlana Zafar Ali Khan: The word ‘‘Pakistan’’ has been mentioned in the
course of this diseussion so often that I must point out that according to the
Hindus themselves Pakistan is sacred, and only when Muslims come in it
becomes impure and polluted. So the Muslim slso is an untouchable like the
depressed classes. This reminds me of a story about myself. When I was a
prisoner in the Montgomery Jail . . . . .

Mr. Ohairman (Mr. Hooseinbhoy A. Lalljee): I hope the Honourable
Member will confine these personal remarks to a very few words. -

Maulana Zafar Al Khan: I will relate it in & very few words. In that jail I
called my sweepér one morning and told him I would give him equal status
with myself. He did not understand my meaning and when I asked him to
bring a pitcher of water and fill a tumbler. He thought that as I was in
golitary confinement my brain must have gone wrong. But I threatened him
with a cane and trembling with fear he filled the tumbler with water. T told
him to drink it, and he was now convinced that I had gone mad But T again
threatened him with a cune and he drank half of it. Then I drank off the
rest, and showed him that he was my equal. T did this as I was a Mussalman.

Mr. M. Ghiasuddin: Was he sure of your sanity after that?

Maulana Zafar Ali Khan: That i what my religion teaches me,—according
to Islam water drunk from a cup used by & human being is pure. But
Hinduism does not teach the same to the Hindu who savs that when any one
touches you or your food or your drink it becomes polluted. Go to any railway
station and you will find ““Hindu water’’ and ‘‘Muslim water'’, as if God made
‘two kinds of water, one for Hindus and another for Muslims. When my friend
speaks of Pakistan let him remember that it will come, whether he likes it
or not, and with its coming will dawn the day of India’s independence, because
the independence of India is bound up with the Muslims getting their proper
share in representation according to their population; and after being enfran-
chised Mussalmans will fight for thea untouchables. Hindu public opinion has
to a certain extent taken up the cause of the depressed classes. Voices are
here and there raised in their support and even Mahatma' Gandhi speaks of lifting
the untouchables to a level with others; but the majority of the Hindus
remain the same as in the days of Manu. Therefore, 8ir, when hy Honourable
friend Rao Bahadur Siva Raj makes a modest demand that out of 25 members
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,of the Senate of which eighteen shall be reserved for the minorities, three
should go to the depressed classes, he makes a perfectly justifiable demand; and
nothipng will prevent them sticking on to this demand &ill it is fulfilled. And
when my Honourable friend the Education Secretary protests, pleads against
the temple of learning being polluted by communalism, he is up against them
as he is up against us. The temple of learning only means the right of the
majority to enter it and denying the minority the right of being elected; The
minority is thrown upon the mercy of the Chancellor. When he finds that &
certain section of the community is in a minority it is open to him to throw a
few crumbs from the imperial table to them. But that will not do. The time
has come when the right demanded by the depressed classes should be given
to them. We Mussalmans have declared very often and declare emphatically
again that however strong your imperial argument may be, those who have
wakened after a long time and realised their position in the country will bave
their statutory 'share in the representation. One member elected is more valu-
able than 25 nominated. Nomination and election, tie Honourable Mr. Tyson
knows, very well, are different, and he wants us to be content with nomination
of 80 many members. We are not content with it, and we will not remain
content with it and we will go on shouting 4nd stouting at the top of our voice
till we are hoarse and till those who listen to it have become sure that nothing
will prevent us from doing so. '

‘One more point is efficiency versus inefficiency. The Delhi University bas
been in existence for 21 years. During those 21 years the Mussalmans in the
various Governing Bodies of the University had very little r presentation—
nearly nil. Then it dawned upon the Honourable the Education Secretary that
the Mussalmans who had really been very badly treated should be given some-
thing. And then one fine morning he introduced the amendment that so many
seats shall be provided for the minorities and given to them by way of nomina-
tion. " Among the minorities he includes the Mussalmans, the Harijans, the
Sikhs, the Parsis, the Jains. But who will nominate them and on what basis?
They will be nominated, not on the basis of communalism, not on the basis of
nationalism but on the basis of efficiency and merits. Then of course the
Mussalmans will have to go to the wall with his back to the wall because
acoording to the official phraseology a Mussalman is he who is inefficient and
who hag no place in the governing body of any department in the administra-
tion of this university. 'Well, Sir, all depends upon power, and this power when
acquired by us will have its effect and that effect will be that adequate and
effective representation will not be denied to us. Otherwise the Government
will be stultifying itself having given us communal award and accepted the
position that in this great country of India those who were hitherto called a
‘minority’ claim to be nat a minority but a separate nationslity with a right to
be treated equally and fairly. When the Mussalmans will come again with
this argument they will have nothing to add to it. With these few remarks I
lend my support to the amendment and resume my seat.

Some Honourable Members on Treasury Benches: The question may now
be put.

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): On a
point of order. I have been given to understand that there is no time limit for

_ discyssion over matters like this. But I find, Sir, that on two occasions motions
like ‘the question may now be put’ have been suggested by the Treasury Benches.
The intention appears to be to gag the House so that Members may not have
their full say. I protest against this and hope that the matter will be allowed
to be discussed.

Mr. Chairman (Mr. Hooseinbhoy A. Lalljee): I feel that sufficient discussion
has taken place. It is within the power of the Chair to judge whether sufficient
discussion has taken place or not, and as I am of the opinion that sufficient
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discussion on this amendment has already taken place, T am prepared to put
the closure motion.
The question is:
“‘That the question be now put.”
The motion was adoptes.

Mr. Ohairman (Mr. Hooseinbhoy A: Lalljee): The question is:
“That in clause 16 of the Bill, to clause (6) of Statute 2 in the proposed Schedule the

following be added at the end: . .
‘three of whom shall belong to the Scheduled classes and .two shall be representatives

of Labour’.”

Those who are in favour will please rise in their seats.

Mr. M. Ghiasuddin: Sir, I think & very important principle is being laid
down by this amendment and the Honourable Members should be given a
chance, to record their votes for and against the motion., I think you will be

pleased to observe that many of the non-official Members are also
$ P in favour of this amendment and therefore I would most respectfully
say that we should be given a chance to record our numes.

Mr. J. D. Tyson: I would support what has fallen from the lips of the

Honourable Member.
The Assembly divided.

AYES—16:
Abdul Ghani, Maulvi Muhammad. Nairang, Syed Ghulam Bhik.
Abdullah, Mr. H. M. Nauman, Mr, Muhammad. .
Azhar Ali, Mr. Muhammad. Piare Lall Kureel, Mr. :
Choudhury, Mr. Muhammad Hussain. Raza Ali, Bir Syed.
Essak Sait, Mr. H. A. Sathar H, Siddique Ali Khan, Nawab.

Ghiasuddin, Mr. M. Siva Raj, Rao Bahadur N.
Liaquat Ali Khan, Nawabzada Muhammad. | Yamin Khan, Sir Muhammad.

Murtuza Sahib Bahadur, Maulvi Syed. Zafar Ali Khan, Maulana.
NOES—36.
Ahmad ﬁlaw’? g{hasll,nkMsjor Nawab Bir. -Khare, The Honourable Dr. N. B.
Aiyar, Mr. T. 8 Sankara. Lalchand Navalrai, -Mr.
1 . B. R. o
Ambedkar, The Honourable Dr. B Mackeown, Mr. J. A.

Azizul Huque, The Honourable Bir M.

Banerjea, Dr, P. N Maitra, Pandit Lakshmi Kantae.

Bewoor, Sir Gurunath. . Maxwell, The Honourable Sir Reginald.
Chapman-Mortimer, Mr. T. Muazzam Sahib Bahadur, Mr. Muhammad.
Chatterji, Mr. 8. C. Pai, Mr, A. V.

Daga, Seth Sunder Lall. Raisman, The Honourable Sir Jeremy.
Dalal, Dr. Sir Rataunji Dinshaw. Ray, ‘Mrs. Renuka.

Dalpat Singh, Sardar Bahadur Captain. Roy, The Honourable Sir Asoka.
Deshmukh, Mr. Govind V. Sargent, Mr. J. P,

Habibur-Rahman, Khan Bahadur Sheikh. | Spear, Dr. T. G. P.

Haidar, Khan Bahadur Shamsuddin, Spence, Bir George,

Imam, Mr. Saiyid Haidar. Sultan Ahmed, The Honourable S8ir.
Ismaiel Alikhan, Kunwer Hajee, Thakur Singh, Major.

Jawahar Singh, Sardar Bahadur Sardar{ Trivedi, Mr. C. M.
Si . Tyson, Mr, J. D

ir. .
Kailash Bihari Lall, Mr. Zaman, Mr. 8. R.

The motion was negatived.

Mr. Chairman (Mr. Hooseinbhoy A. Talljee): Supplementary List No. 2.
Pandit Lakshmi Kanta Maitra.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural): In view of the fate of the lagt amendment, T shall not be moving the
amendment in my name. : ‘

Syed Ghulam Bhik Nairang (East Punjab: Muhammadan): 8ir, I move:

‘‘That in clause 16 of.the Bill, in sub-clause (v) of clause (7) of Statute 3 in the proposed
Bchedule for the word ‘five’ the word ‘‘seven’ be substituted and after the words ‘their

own number’ the following be added : /
‘and at least three shall be Muslims elected by the Muslim members of the vCourt from

LIS .

among their own number’ ; . .
You will see, Bir, that with the consideration of Statute 8 we enter on the

cumposition of the Executive Council of the University and the Executive
Council is the rr}ost important body in the entire constitution of the University.
The powers which have been assigned to it in the parent Act itself are very
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wide and now an accession to: those powers will result as a consequetice of
passing the present measute. You will see that sectior. 22 of Act 8 of 1922
gives the powers of the Executive Council as follows: ) .

(a) shall hold, control and administer the property and funds of the University, and for
these purposes shall appoint s Finance Committee to advise it on matters of finance. The
Treasurer shall be the Chairman of the Committee, and the remaining members shall be
appointed from among the members of the Executive Council, provided tl}at at least ome
member of the Committee shdll be a member elected to the Executive Council by the Court;

(b) shall determine the form, provide for the custody and regulate the use of the
Common Seal of the University;

(c) shall lay before the Governor (General in Council annually a full statement of the
financial requirements of the University and the Colleges : . .
* (d) shall administer any funds placed at the dispomal of the University for specific
purposes ;- . .
"~ (e) subject to the provisions of this Act and the Statutes, shall nppoint the officers
(other than the Chancellor, the Pro-Chancellor, the Vice-Chancellor, thd Rector and the
“Treasurer), teachers, clerical staff and servants of the University, and shall define their

duties and the conditions of their service, and shall provide for the filling of temporary
vacancies in their posts; .

(f) shall have power to accept on behalf of the University transfers of any moveabls
or immoveable property ;

(g) shall arrange for the holding or. and publish the results of, the University examina-
taons ; ?

ns ; .

(h) shall, sabject to the powers conferred by this Act on the Vice-Chancellor, regulate
and determine all matters concerning the University in accordance with this Act, the
Btatates and the Ordinances :

provided that no action shall be taken by the Executive Council in respect of the
sppointment or emoluments of examiners, o the number, qualifications or emoluments of
teachers otherwise than on a recommendation of the Academic Council; and

(i) shall exercise all other powers of the University, not otherwise provided for by
thie _Act or the Statutes.

That is to say, Bir, all the powers of the University for any practical and
'useful purpose are centred in the Executive Council, and therefore, the composi-
tion of such a body is a matter of great moment. Statute 3 as it stands now
tells ug that the members of the Executive Council, in addition to the Vice-
‘Chancellor, the Rector and the Treasuter, shall be—

Class I.—Ez-officio members.

(i) the Superintendent of Education, Delhi and Ajmer-Merwara;

(i1) the Deans of the Faculties;

(iii) the Principals of recognised Colleges;

(iv) the Fducational Adviser to the Government of Tndia.

Then we have class TI—Other Members:

(v) five members of the Court elected by the Court at ita annual meeting, of whom at
least two shall be graduates of the University elected by the registered graduates from

among their own number.

It is here that we want to make this amendment, because we feel that ather-
wise history will repeat itsclf; what has been the position of the Muslims in
thc Executive Council of the Delhi Universityv so far will continue to remain
after the present measure has been passed. The present position ix that in the
Fxecutive Council there are 24 members in »ll, out of whom there are only 8
‘Muslims—that is, one-eighth of the entire body. You can understand and the
House can appreciate what the position of those three members must be in
a body, the strength of which aggregates 24. In order, therefore, to give the
Muslimy a better and I should say more tangible-—I cannot say more effective—
representation in that body, I have by this amendment moved that the word
five should be replaced by the word seven; and that the words ‘‘at least three
shall be Muslims elected by the Muslim members of the Court from among
‘their own number’’ should be added. T]}e object is clear. If these two at least
are assured to us, under all circumstanced, the varying fortunes of the Executive
Council may under certain circumstances give us a few more, and our tof.al
number in this most powerful body may be such that we may not be a nullity
in the whole body. It is a pity indeed that any motion moved in this Housg
with the object of improving the representation of the Muslims in .the Delhi
Tniversity is denounced as an attempt to communslise the University. 8o
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much has been said from different quarters in this House on that subject, for
and against that proposition, that I do not really want to detain the House long
over that subject. Some of the Members have spoken against what they call
‘communalism with a certain amount of restraint and have tried to clothe their
views in a garb which may not be offensive; but there have been cases overy
now and then during these debates when some Members absolutely lost all
mental balance. I would not like to say anything about our absent friend, Mr.
Jamnadas Mehta—he i» not in the House at the moment; what he said is of
course on the record; but T will not comment on it in his absence. But there
is my honourable friend, Mr. Kailash Bihari Lall, whose effusions we had the
privilege of listening to only a few minutes ugo. He went so far as to really
act like a person who cute his nose in order to spite his face. He says ‘I would -
rather officialise an institution than communalise it'’. T think it is a most
acute case of communophobia and I cannot imagine a more acute case of that
malady than that. The arguments which he gave as arguments were really
worth nothing. They amounted really to this: possession is nine points of
law. That was the only thing, to which the whole thing boiled down. “If I
happen to be in possession of a certain property, title or no title, justiftcation
or no justification, T am there and I must not be disturbed.”’ That really is
his position. Otherwise I cannot understand why ir a sister university, the
:zample of which has been referred to before, in the Dacca University, on this
ry subject of the Executive Council, the position in the statute itself should
be like this. In the Schedule to the Dacca University Act, in Statute 3, the
law relating to the constitution of the Executive Counecil ig laid down as follows:
Class I.—Fz-efficio members. ’

The Commissioner of the Dacca Division;

The Deans of the Faculties;
The Provosts of the Dacca and the Muhammadan and Jagannath Hall

Class 11.—Other members, .
Two Non-Muhammadan Members of the Court elected by the

members thereof at its annual meeting.

Here ix a communal constituency created and the return of members by that
communal constituency statutorily laid down. Then—

Two Muhammadan members of the Court elected by the Muhammadan members thereof
at its annual meeting. )

The same thing. A communal constituency, and that constituency returns
'r]‘nttlambers belonging to the community of which the constituency consists.

en—

Four members, of whom ‘at least two shall be teachers appointed by the Chancellor,
provided that so Jong as one-half of the non-European members of the Executive Council
as constituted under smb.clause (1) excluding the Vice-Chancellor and the Treasurer are
no!, Muhammadans, anv person so appointed shall be a Muhammadan. :

Now, T think this Dacca University Act, being an Act of the Indian Legisla-
ture and passed not long ago—only in 1920, just two vears before the Delhi
University Aet was passed—clearly’ recognises in unmistakeable terms the
necessity of giving representation on the Fxecutive Council to Muslims, elected
by Muslimg, and non-Muslims elected by non-Muslims. This is the very thing
which, as a term of contemnpt and derision and denunciation, is called commu.
nalism. T think, Sir, that the attitude of gentlemen of that type is really not
intelligible to the ordinary thinking man. What they took with avidity in the
Dacea University they are not willing to give to others in the Delhi University.
Tt is really the attitude of one who would sav, heads I win tails you lose. Where
I get a thing under a certain principle T will take it, but ‘where vou get a thing
under that very principle, I will denounce it as communalism. This sort of so-
called nationalism is monopolism masquerading under the false garb of nation-
alism. It is pure mondpolism, pure exclusivism, pure castism if T may be allow-
ed to coin that word, it is the same old, old mentality of caste domination which
bas contaminated the entire social and political atmosphere of India throughout
the long ages of history and continues to contuminate it even to-day. The
words now used are different but the mentality is the same, the object is the

Non-Muhammadan

[
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same. I do not think, Bir, that I need make a long speech over such a self-
avident proposition, and although we have been disappointed again and again
in the attitude which Government have ddopted over this matter, I think up
lo the last moment T shall continue to hope that wisdon: may dawn on the mind
of Government and a sense of fairness may prevail and they may accept this
amendment. The attitude of the Government is all the more deplorable. How
can they have the face, after pasving the Dacca University Act, to say, in
Delhi we shall not allow this canker of communalism to creep into the educa-
tional system? They at least are estopped by their conduct in relation to the
Dacca University, and ought to have at this late stage at least, at the eleventhk
hour at least, the fairness to accept thie amendment. 8ir, T move.

Mr. Chairman (Mr. Hooseinbhoy A. Lalljee): Amendment moved.
*'That in clause 16 of the Bill, in sub-clause (v) of clause (I) of Statute 3 in the proposed

Bchedule for the word ‘five’ the word ‘seven’ be substituted and after the words ‘their
owr number’ the following be added: )

‘and at least three rhall be Muslims elected by the Muslim members of the Court from
among their own number’;"

Mr. J. D. Tyson: I am sorry, Mr. Chairman, to disappoint my Honourable
friend—(An Honourable Member: ‘‘Nothing new.’”) This amendment is in line
with a number of amendments which the House hus already discussed and my
reply must be on the same lines. T do not dispute the Honourable Member's
figures about the state of representation in the Court except that I think he has
included the Rector, a post which, so far as I know, has never been filled. 'As
1 have said already, I cannot accept amendments on these lines.

Mr. Lalchand Navalrai: I had no intention to speak on this amendment.
(Interruption). Every now and then the Dacca University is being quoted as
one which should give a lead to the other universities also. I do mnot think that
that University has been acknowledged anywhere to be an ideal university, and
I also submit that the conditions and environments there ate very different
from those in the Delhi university or in other universities.

An Honourable Member: In what respects?

Mr. Lalchand Navalrai: In the number of Muhammadans there. The
Honourable Member must know that. T need not go into that question, but
there is a difference between that university on the one hand and the Delhi and
other universities on the other in India. Tf it were an ideal university it would
have been followed by other universities by this time, but that has not happened.
Therefore one should not harp upon that fact—that because one universitv has
given certain communal representation or is working on. some communal basis,
it should be any guide to other universities. My submission is that each univer-
sity must be considered on its own merits and according to its own circumstances
and environments. T have only one more word to suy and then I will sit down:
You will observe that Government moved a Jittle bit and gave by backdoor some-
thing which was wanted by the Muslims. Though the latter said that they did
not want, still they welcome it gnd they are thanking the Honourable Member
for it. But let the Government note that when vou have given them an inch
they are asking for an ell. This amendment nof merely wants representation
for Muslims, but it says thal the election should also be by Muslim membars
of the Court. They ask for two communal hases.to be adopted, one, that there
should be Muslim members, and the other is that they should be exclusively
elected by Muslim members only. This, T submit, is an indignity to other
memberw of the Court, and T hope that Government won't be a party to it. In
this way they will be asking for communal basis more and more, but if Govern-
ment are bent upon following a certain policy of their own, they should stick
to that policy and not move for pleasing some people only.

Maulvi Muhammad Abdul Ghani: The number is 20 and it is raised to 22

by the present amendment. If you look at the various bodies constituting_the
Executive Council you will find that only one seat is possible for the Muslims
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to secure, and that is item (iij)—Principals of recognised Colleges, and under
it the Principal of the Arabic College may get a séat there. Out of 20 seats
only one is for Muslitug sud the rest will go to Muslims against whom all the 19
doors are shut. The amendment seeks to remedy that defect. I am glad that
Mr. Tyson has after all accepted the force of the argument advanced by the
Muslim League about representation of Muslims on the various bodies of the
Delhi University. But I regret that although he admits that there is necessity
of Muslim representation on the various bodies of the Delhi University, he
comes forward with the plea that he cannot support anything based on com-
munalism. I assure hiin that whatever we want is not based on cominunalism,
it is based purely on nationalism because we are u nation and we demand our
representation as a nation. And:all demands put forward by the Muslim nation
are national, not ecommunal. Communal representation, may be based on the
caste aystem of the particuiar nation. For instance, as has been pointed out
by the speaker over there representing the depressed classes, the majority
community consists of various castes, and caste representation, if it had been
urged by any one, would have amounted to communalism. But the demands
made by the Muslims and the scheduled classes are based on a- national basis,
and not on a communal basis. The scheduled castes are the original inhabitants
of this country and the Mussalmans are also the inhabitants of this country
and they are two nations. Their demands are not communal demands and
it has been urged that this Executive Council is all in all. It has every power
of recognising colleges and dispensing with the services of teachers, professors
and so on. All power lies in their hands. Our fear is that our interests will
suffer if we do not have adequate representation on it. After admitting our
cisiws it does not lie in the mouth of my learned friend Mr. Tyson to go back
on his word and come forward with this kind of opposition. I am not sure
whether he will agree to give the representation in the other House.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.] '

I hope he will move there amendments on the lines of those of which we
have given notice. With these words I wholeheartedly support the amendment
of my friend. . :

Mr. Ananga Mohan Dam (Surmu Valley cum Shillong: Non-Muhammadan):
I rise to oppose the amendment which has been moved. I must first of all
~ongratulate my frierds of the Muslim League on the fuct t{hat
they were able to make the Government concede their. demand
on a previous octasion. (Voices: ‘‘No, no’’). The result is that they are
increasing their demand inch by inch. (An Honourable Member. ‘‘Notlice of
these amendments was given long ago'.) T really sympathise with the .v-
ernment, because it was my friend Mr. Tyson who set the ball rolling. The
result is that my friends of the Muslim League are asking for more and more.
This amendment has given us something new to consider. Three Mussalmans
are to be elected and they should be elected by the Muslims alone. This is a
circle within a pircle. The Court of the Delhi University should not be
allowed to elect members as a whole but only the Muslim Members will be
able to elect the Muslim members. This is a thing which should not be allowed
in any constitution. Then my friend Mr. Abdul Ghani said that there are two

nations. Therefore the proportions should be fixed. :

Maulvi Muhammad Abdul Ghani: Half and half.

Mr. Ananga Mohan Dam: This is introducing the vicious principle of com-
munal proportions in educational institutions. This amendment will usher in a
new thing. It will spoil every educationsl institution. The only logical result
should be that there should be separate educationsal institutions for Hindus,
Muslims and other communities. There will be so many different cultural uni-
versities ond they will all manage their own affairs in their own way. There
is no way out of it. If in every constitution these communal proportions are
introduced, the whole thing will be vitiated and it will be unworkable. I oppose
the amendment. :
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Several Honourable Membars: The question be now put.

Mr. President (The Honoursble Sir Abdur Rahim): The queation is:

““That the question be mow put.” ) .

(Voices of : ‘Ayes’ and ‘Noes’.) o

(After counting the numbers of Honourable Members saying ‘Ayes’ and
‘Noes', the Chair declared, the ‘Ayes’ have it.) '

The motion was adopted.

Maulvi Muhammad Abdul Ghani: On & point of order, Bir. We are very
keen on having Divisions so that our names may be recorded.

Mr. President (The Honourable Sir Abdur Rahim): It has been often ruled
in this House following the practice of the British Parliament that it is not
necessary to take down names. The question is:

““That in clause 16 of the Bill, in sub-clause (v) of clause (I) of Statute 3 in the propossd
Schedule for the word ‘five’ the word ‘seven’ be substituted and after the words ‘their

owr. number’ the following be added : .

‘and at least three shall be Muslims elected by the Muslim members of the Court from

amoug their own number’;” ) :
(Division bell began to ring.)

Nawabzada Muhammad Liaquat Ali Khan: On a point of order, Sir. 1 think
on the ‘closure’ motion you had declared that ‘Noes have it’. Therefore, the
discussion should have been continued.

Mr. President (The Honourable Sir Abdur Rahim): 1 did make a slip and
then I corrected it.

(After the division bell stopped ringing and Mr. President had repeated
the motion, the ‘Ayes’ challenged ‘Noes'. Thereupon, the Chair asked the
‘Ayes’ and the ‘Noes' to rise in their places. After a count was taken, the
Chair declared: ‘Noes have it'.

The motion was negatived.

Maulvi Muhammad Abdul Ghani: Sir, we want to know how msny are ‘Ayes’
and how many are ‘Noes’.

Mr, President (The Honourable Sir Abdur Rahim): Tt is not necessary. I
declare ‘Noes have it’. Honourable Members do not know the practice of the
House.

Mr. H. A. Sathar H. Essak Salt (West Coast and Nilgiris: Muhammadan):
On s point of order, Bir. I have got a ruling here—it was given in 1988—where
it was ruled that the names of those who are in favour should be recorded and
their names have been recorded here. If there is any other ruling .

Mr. President (The Honourable Sir} Abdur Rahim) I have Mered th
matter very carefully and I have laid down that names naed mot be recorded.

8ir Mubhammad Yamin Ehan: On a point of order, Sir .

Mr. President (The Honourable Sir Abdur Rahim): T have 'van. m lin
and sthl:'leﬁ can be no more point of order. ) e y pue
ubammad Yamin Khan: My point is that the actual words given in
t.he book are that the President will call for a division and will take ghe divi-
sion. The words are:
‘‘Notes may be taken: by voices or divisiop, and shall be tak division i
member so_desires. The President shall qlotermiia :he n:el.hoc'l of t.nﬁ:.inngb:oteswll;;ogivliflio?z
) So, whgt is l_eft to the President is to take the votes in the usual manner. Tt
gives no discretion to the President not to have the votes recorded.

Myr. President (The Honourable Sir Abd im): i
Wit amand(m be ir ur Rahim): I considered all that long

'l'::“tlﬁ Hl.'llha.l:lllznlfd Abdul Ghani: Sir, T move:

‘That in clause of the Bill, in sub-claus f i

Pﬁ::ﬁ- Schedule for‘ the word ‘five’, the word e‘ni?r]en? bzh;:?:nl!i{‘.t:b:fﬂ Bt:;n hfka! “:hth. oeds
ir own number' the following o added arier the words

gradustes from their own mamber . T 10 be elected by the

ghﬂ?u’l; undeé' at:E;cl:{usi (v) the Court'has to elect five

. e gradua the Universit: cted

among their own number. 3 o by the

Muslim registered

members, of whom two

y ) registerad gradusies from
I am raising by this amendment thea'thumber to be
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elected by the Court from five to seven, and I am also prescribing shat
three :Musliss ghould be elected by the Muslim registered graduates. Sir, 1
am nak esking that any outsider.should be brought in here. I am not suggesting
.that eny man without education should be brought in. The only demsnd is
tha$ there should be a Muslim. Of what class? Of the graduate class and
elected by the Muslim graduates. So, I submit it ‘is not going too far and I
hope my Honourable friend will accept this amendment, which »nly lays down
the principle of election of educationists by registered educationists. I do nut
think the Government can grudge this to us. This is the way in which we
claim representation on the Executive Council. It has ulready been pointed out
several times that in Delhi there is 50 per cent. population of Muslims. 8o,
our culture and religion must be safeguarded by Muslim graduates who
come from our community. Such safeguards should not be grudged to us.
There will be 22 Members in all in the Executive Council as per this amendment -
and out of this number we only want three for Muslims to be securéd by elec-
- tion from among the Muslim graduates. Three Muslim graduates cannot do
any harm at all, even if they intend to do so. Our only desire is they will
have their say in the Executive Council regarding appointments, recognition and
withdrawal of recognition, regarding advancement of Islamic culture and Islamic
rtudies. This is a very modest demand and I hope the Government will accept
this amendment and I hope the Government will not oppose it on the pretext
of communalism. Here no question of communalism is involved. Our demand
is based on nationalism pure and simple. I only want that we should be repre-
sented by one who is well conversant with educational matters and not by a
layman. My Honourable friend has already accommodated the Members of
this House by conceding their right to send in their representation. It is nes

certain that all of whom will be graduates. That is why I move this amend-
ment. ’ '

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:
“That in clause 16 of the Bill, in sub-clause (v) of clause (1) of Statute 3 in the pro

osed Schedule for the word ‘five’, the word ‘seven’ be substituted and after the words
‘their own number’ the following be added :

‘of whom at least three shall be Muslims to be elected by the Muslim registered
graduates from their own number’.” ,

Mr. J. D. Tyson: Mr. President, the principle involved in this amendmen%
is substantially the same as that in the last amendment, which was negatived.
There is only a slight narrowing of the constituency from which it is proposed
that the Members should be elected. Sir, I must oppose this motion.

Mr. Muhammad Nauman: Sir, I do not want to take much of the time of
the House. Of course the amendment is a very simple one snd probably it
does not require very great arguments because similar arguments have been
sdvanced in this country on those lines for over forty years. The same argu-
ments which were advanced before the Joint Parliamentary Committee and
during other Round Teble Conferences hold good here also. We should Lave
our own constituency where the Muslims should have right to return Muslim
candidates. The same force of arguments applies here also. We say that
the Muslim graduates should form a constituency of their own through which
the Muslim Members of the Court will be returned to the extent of three ous
of seven, in this particular case. As my Honourable friend Maulvi Muhammad
Abdul Ghani pointed out, even in that case where the total number comes to 22
our position at best would be only three out of 22. Of course the Government
bring forward their own arguments against this amendment. The Gov-
ernment are in the hahit of changing their positions according to circumstancss
or as suits them. They have accepted this principle of separate representation
for Muslims in political organisations and everywhere else, they have accepted
the principle that the Muslims are a separate nation. I cannot therefore
imagine why the Government should apply this principle only where they think
they can apply and nct apply it always and in all other organisations 1 do
not know why the Government should not be guided Ly the same principle snd
apply the same to the University organisation as well. We, Muslims, have
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made it definitely clear that the education, of this country and particularly in
the ares where we form 50 per cent. of the population must reflect our own
culture and position. There is no possibility of any safeguard being secured in
that direction wunless fhe Muslims are given due representation
and through Muslim constituency. What I mean is that unless
the representatives are sent with that mentality of which the population happens
$o be composed at the moment, the Muslim interests will not be safeguarded.
That is the only argument which I have to place before the House. 1 know
the Government are adamant in the position they have taken up in this Bill
and we are also trying to make our position definitely clear before this House,
before the country and before the world at large that we have tried our level
pest to ventilate the pgrievances of our community, and of our nation We
have made it abundantly clear to the Government that they are doing something
for which they will have to repent in future. They cannot go on blowing hot
and cold, arguing on the same lines but differing decisions to suit whims.
Once the Government concede that we should have separate existence, that
we should come to this House through separate electorates, through separate
voting and when we have also consented to this course in this
House I do not understand why the Government should adopt a
different principle altogether in respect of the University Bill. My Honourable
friend Mr. Tyson said that the same principle is involved in this amendment
a8 in the one which was negatived only a few minutes ago. I quite understand
that. But he must realise from the way in which we are pressing
our point of view-that we wish to make it définitely clear to this
Government that we cannot accept any position other than we have taken.
8ir, I support the motion.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That in clause 16 of the Bill, in sub-clause (v) of clause (1) of Statute 3 in the pro-
Posed Schedule for the word ‘five’, the word ‘seven’ be substituted and after the words

their own number’' the following be added :
‘of whom at least three shall be Muslims to be elected by the Muslim registered

ORT)

&raduates from their own number’.

The motion was negatived.

Mr. Lalchand Navalrai: Sir, I move:

“That in clause 16 of the Bill, in sub-clause (vi) of clause (I) of Statute 3, in the
propossd Schedule for the word ‘two’ the word ‘four’ be substituted and after the words
‘elected by the Academic Council’ the words ‘of whom two shall be Professors of the
University (salaried and honorary)’ be inserted.’’

The present Bill provides for two members of the Academic Council to be
elected by the Academic Council. My object in proposing four is that the
Professors of the university should not be excluded and they should have two
seats. They are interested in education and therefore they should have repre-
sentation on the Executive Council. I do not want to say much on this because
my Leader has put in a dissent on this and I agree with his remarks. Sir, I
submit that this amendment should be accepted and I move.

Mr. President (The Honoursble Sir Abdur Ralim): Amendment moved:

- “‘That in clause 16 of the Bill, in sub-clause (vi) of clause (1) of Btatute 3, in the
]‘.;xi:pc::;dbgc);;iulz ci(:ll;r:}l\: g::gci‘lf:w:l"eth:mv‘;orq ;fou;’ be substituted and after the wards
University (salaried and honorary)’ be imm-t:d.'cz whom two shall ‘be Professors of  the

Mr. J. P S&rgon't.(Govern'ment of India: Nominated Official):  Bir, quite
8 long time ago now, it seems to me, the discussion on this Bill left the ’educa-‘
tional field and ascended into regions where I am neither competent nor
disposed to follow it. - T may, perhaps, therefore, be allowed %o welcome it back
again to what is a strictly educational consideration. It may appear to Membe
of this House that the amendment under consideration is very much the samr;
a8 the proposal contained in the Bill as amended by the Select Committee. But
"In actual fact there is!rather an important difference. Tt is true that under thé
ame;:idllr:ent“ two Professors would be added to the Executive Council but they
would be elected by. members of the Academic Council. Our proposal was

4 p M.
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thut the Professors should be elected by their own body; and for this reason.
The .Executive Council, as defined by tne Act und as ‘1 suppose accepted by
comnon sense, is the executive body ot the umiversity, and 1t is desiruble that
us wmuny interests us possible should be represented upon it. 1Iv is eonceivable
that the Professors us a clugs muy huve a point of view to put forward which
may not be that of any other mterest represented on the Executive Council.
L cun conceive that a Professor who is responsible for his departinent might be
anxious to see chunges effected in its orgunisation or administration or in regard
to its standards which might not possibly ber the saine as those degired by teachers

.engaged in the department who might be members of the Academic Council.

And we feel therefore that the Professors. would be free Lo give impartial advice
as Professors to the Executive Council if they depended for their election on
their own class rather than if they had, should such occasions of difference
arise, to depend on the suffruges of teachers possibly members of their own
department, who are in the Academic Council. Thut I think is a point of prac-

. tical adminigtrative efficiency. It is quite true, us my Honourable friend Dr.:

Banerjea pointed out on a previous occusion, that the number of Professors at
the moment in the University is small, not more than five, and 1 think he has
described that as a rotten pocket-borough. No one regrets more than 1 do that
after 20 years of life the University of Delhi only possesses five Professors, and
these are of very recent creation. If we are put in & position by this House to
proceed with the present reorganization scheme, 1 know—I can say this from
my knowledge of the working of the University—that it is the intention of the
University very rapidly to increase the number of professors, so that before
long the electorate, I hope, will ascend to what may be regarded as a respectable
sort of electorate. Consequently, without tuking more time of this House, we
feel very strongly that the professors should be represented in the chief
executive body of the University by people capable and free to speak and to
represent the views of the professorial class only and, therefore, although the
difference may apparently be small, I regret we are unable to accept this.
amendment. _

Dr. P. N. Banerjea: Sir, in supporting the amendment moved by my
Honourable friend, Mr. Lalchand Navalrai, I have only a few brief observations
to make.

Sir, my Honhourable friend, Mr. Surgent, has pointed out that the Professors
may have interests different from those of the other tenchers of the University.
1 fuil to follow him in this line of argument. The interests of the professors
must be of an ucademic charucter and so ulso the interests of the teachers.
Therefore, to my mind there is an identity of interest und not a separation of
interests between these two bodies.

Besides, Sir, wholesome working of the University will be possible if only .
the Professors are regarded as the leaders of the whole hody of teachers and for
that purpose the Professors should be elected by the Academbic (‘ouncil and not
by s small coterie which on n previous oceasion I deseribed as a. ‘pocket
borough’. Fancy a body of five persons, of whom three only are salaried, elect-
ing two out of their own number. This is not a regular sort of election. It is a
very undesiruble sort of election. Tt will not help the maintenance of an
ncademic atmosphere in the Delhi University if vou insist that there Professors
rould be returned by a small coterie instead of by a substantial body of member:
such as the Academic Council. ,

There is also another point of view which T may place before this House,
and that is that the professors and teachers must work together. Profegsors will
he the heads of the departments, as has been pointed out by my Honourahle
friend Mr. Sargent; but because they will be heads of the depértments theyv -
sbould not work in an autocratic manner. If they are allowed to work in an
autocratic manner, that will vitiate the whole atmosphere of this University.
I want that there should be a pure atmosphere in the University of Delhi, -and
therefore T support the amendment which has been moved by my Honourahle

' (o]
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friend. 1 wu very sorry that the Governinent on this occasion hus not seen eye to
eye with us und have not been uble to accept this smendment ; but 1 hope that the
course of discussion on this subject will enuble them to change their wind und
they will accept this amendment. _ .

Nawabiada Muhammad Liaquat Ali Khan: Sir, my Honourable friend, Mr.
Sargent, kept out of the affray when communal matters were under discussion
but when the representation of professional interests was brought forward he
came out boldly to defend the interests of the ‘professionals’ in the University.

Sir, the amendment thut has been moved by my Honouruble friend, Mr.
Lulchand Navalrai, is one which on principle I do not think, the Govermment
could take any objection to unless the intention of the Government is to create
different classes umongst the teachers of the University, und to create u differ-
entiution of interest between that of professors and others who carry on the
work of education in the University. My Honourable friend the Educutional
Adviser. us I was listening to him, would have been a very good champion of the
proposition which we had put forward. He wants that every interest should
udequately be represented in the FExecutive Council of the University. 1f I
could only convince him that there is such a thing in India as ‘Muslim interest’
he probably would have supported our cause much more vehemently than what
he is doing in defending the case of the professors, because 1 c¢an assure him
that the interests of Mussalmans are much more important for the advancement
of educafion in India than the safeguarding of the interests of n few professors
n the University.

Sir, as has been pointed out, there are only five professors so far and the
Jovernment are providing representation for them with weightage which is un-
heard of anywhere. Five persons are to elect two representatives to the Fxecu-
tive Council. I do not know if my Honourable friend the Education Secretary
can give us any instance from any of the other Universities where such a provi-
sion exists. I am not aware of one. Here, what the amendment proposes is
that as the professors are really connected with the academic side of the Univer-
sity, their election should be by the Academic Council. My Honourable friend,
Mr. Navalrai, objects to reservation of seats for the Mussalmans but he does not
object to reservation of seats for professors . . . . .

Mr. Lalchand Navalrai: That is not communal.

Nawabsada Muhammad Liaquat All Xhan: I can only say that it is worse
than communal. Tt is that you are giving representation to a lass of people
whose interests are more intimately connested with the Univewity inasmuch as
their jobs depend on the sweet will of the executive. This ie “uch worse than
giving representation to independent people who will not be ¥.oking to the man
who happens to be at the helm of affairs of the University for retaining his
position in the University. However, it seems to me that the Government have
made up their mind. They arc not open to any arguments. Their mind is like
a closed book which is moth-eaten, and therefore it does not seemi to me to be
any use trying to convince them and-when I take part in this debate and when
I shall do so later on it will not be in the hope or with the object of converting
the Government to our point of view. But it will be, becnuse T feel that if we
gave expression to our views, then at least as far as we are concerned, we will
not be held responsible for any mishaps that might happen later on in‘the admi-
nistration of the University of Delhi. I support the amendment that has been
moved by my Honourable friend. Mr. Navalrai. Tf the Professors have to be
given a seporate representation, if their interest is considered separate from that
of the other teachers of the University, then T think that the method which is
suggested in this amendment is less harmful than the method which is proposed
by the Goverr'ument, namelv, that five persons should elect two representatives
to the Executive Council. T sunnort the amendment that has heen moved.

. Babadur N. Siva Raj: Mr. President. T am not quite so sure if mv
friend, the Mover of the amendment, Mr Lalchand Navalrai, or Dr. Banerjea,
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has cleared the position. It seems to me that the object of this is to secure
on the Executive Council the two, points of view, which however much
Dr. Banerjen mypy suy ure the sume, are from my experience different, numely,
the interests of the teachers und those of the Professqrs, and my fear is that by
clubbing these smendments together the one interest which, at any rate, will
suffer will be the interest of the teuchers, and 1 am more or less certain that
persons in the position of Professors will invariably be returned from the
Academic Council. 1 think it would rather harm the smaller element in the
teaching staff than do any good, and 1 hope my friend Mr. IMlchund Navalrai
will not press his amendment.

Mr. Govind V, Deshmukh: 1If I am not mistaken the suggestion embodied
in this amendment has been really approved by the University itself, and if
T am right T cannot understund why any reasons have not been given to differ
from the vjew put forward by the University. Another point is this. It has
been said that the interests of the teachers und the interests of the Professors are
different, they are conflicting. But nothing has been said as to why their
interests differ. Why should they? Whether teachers or Professors, they are
inetrested in promoting the education of the students who belong to this
University—and there should not be any seMish interest—and if the sole_inten-
tion of the Bill is to promote education, then I cannot understand why this
amendment should not be accepted. As a matter of fact it may help the pro-
moters of this Bill if they hnve in view the expanding of the circle of
Professors.

In the light of these remarks, it would he advisable on the part of the
Government to accept the amendment.

Mr. President (The Honourable Sir Abdur Rehim): The question is:

“That in clause 16 of the Bill, in sub-clause (vi) of clause (7) of Statute 3, in the
proposed Schedule for the word ‘two’ the word ‘four’ be substituted and after the wdrds
‘tlected hy the Academic Council’ the words ‘of .whom, two shall be Professors of the-
Oniversity (salaried and honorary)’ be inserted.”’

The Assembly divided:
AYES—25.

Maitra, Pandit Lakshmi Kanis.
Mangal Singh, Sardar.
Murtuza Sahib Bahadur, Maulvi Syed.

Nairang, Syed Ghulam Bhil
Nauman, Mr, Muhammad,

Abdul Ghani, Maulvi Muhsammad.
Abdullah, Mr," H. M.

Azhar Ali, Mr. Muhammad.

Banerjea, Dr, P, N.

Chattopadhyaya, Mr. Amarendra Nath.
Choudhury, Mr. Muhammad Hussain.

Dam, Mr. Ananga Mohan, Parma Nand, Bhai,
Deshmukh, Mr, Govind V. Raza Ali, Sir Syed.
Essak 8ait, Mr. H. A. Sathar H. Siddique Ali Khan, Nawat.
Kailash Bihari Lall, Mr, Umar Aly Shah, Mr,

Kazmi, Qazi Muhammad Ahmad, Yamin Khan, Sir Muhammad.
Lalchand Navalrai, Mr, Yusuf Abdoola Haroon, Seth,

Liaquat Ali Khan, Nawabzada Muhammad. annr Ali Khan, Maulana.
NOES—34. *

Ahmad Nawaz Kban, Major Nawab Sir.
Aiyar, Mr. T. 8. Sankara,

Ambedkar, The Honourable Dr. B. R.
Azizul Huque, The Honourable Sir M.
Bewoor, Sir Gurunath.
Chapman-Mortimer, Mr, T.

Chatterji, Mr, 8. C.

Daga. Seth Sunder Lall.

Dalal, Pr. Sir Ratanji Dinshaw.

Dalpat Singh, Sadar Bahadur ' Captain,
Habibur-Rahman, Khan Bahadu, Sheikh.
Haidar, Khan Bahadur Shamsuddin,
Imam, Mr. Saiyid Haidar.

Ismaiel Alikhan, Kunwer ‘Hajee.
Jawahar Singh, Sardar Bahadur

Sir.

Sardar

Khare, The Honourable Dr. N. B,
Mackeown, Mr. J. A, .
Th> motion was negatived.

Maxwell, The Honourable Sir Reginald.

Muazzam Sahib Bahadur, Mr. Muhammad.

Mudaliar, The Honourable Dewan Bahadur
Sir A. Ramaswami,

Pai, Mr, A. V.

Piare Lall Kureel, Mr.

Raisman, The Honourable Sir Jeremy,

Ray, Mrs. Renuka.

Roy, The Honourahle Sir Asoka.

Sargent, Mr. J.

Siva Raj, Rao Bahadur N.

Spear, Dr. T, G. P.

Spence, Sir George,

Sultan Ahmed, The Honourabln Sir

Thakur Singh, Major,

Trivedi,- Mr, C. M.

Tyson, Mr. J. D.

Zaman, Mr. 8. R.
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Syed Ghulam Bhik Nairang: Sir, 1 move:
*‘That in clause 16 of the Bill, to sub-clause (vij of clause (Z) of Statute 3 in the
proposed Schedule the follpwing be added at the end :
‘of whom at least one shull-be a Muslim'.”

You will see thut. two members of the Academic Council elected by the
Academic Council are to be members, under that sub-clause, of the Executive
Council, and our object is that at least one of them shall be u Muslim. If they
both happen to be, by sowme fortuitous combination of circumstances, Muslims,
well and good; but if not, ut leust one of them shall be v Muslim. 1 do not
think 1 need expatiate on that point at all. The reason which has prompted
us to move this amendment, and many amendments of this kind, is obvious
and has been stated again and again, and perhaps the House may have by this
time got tired of our repeating the necessity.for protecting the . educational
interests of Muslims in the Delhi University and also of listening to denuncia-
ticns of what is looked upon as communalism in certain quarters' of the House.
I move.

Mr. President (The Honourable Sir Abdlur Rahim): Amendment moved:

“That in clause 16 of the Bill, to sub-clause (r/) of clause (I) of Statute 3 in the
pronosed Schedule the following be added at the end :

‘of whom at least one shall be a Muslim’.

Mr, J. D. Tyson: Sir, the principle of this amendment is the same as the
principle of a number of amendments that have been discussed in the House
and 1 have nothing to add to what 1 have said in respect of them. 1 cannot
accept it. '

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in clause 16 of the Bill, to sub.clause (ri) of clause (/) of Statute 3 in the
proposed Schedule the following be added at the end :

DY)

‘f whom at least one shall be a Muslim’.
The motion was negatived.
Mr. Lalchand Navalrai: Sir, 1 move:

“That in clause 16 of the Bill, for sub-clause (rit) of clause (I) of Statute 3, in the
proposed Schedule the following sub-clause be substituted :
‘(vif) two women co-opted by the Executive Council’.”

This amendment is connected with amendinent No. 21. The clause which
I seek to substitute wants that two women shall be co-opted by the Executive
Council. When 1 say that it has connection with the other amendment, 1
mean that we find at present four persons nominated by the Chancellor of
whom at least two shall be women. My amendment seeks this. As the Bill
now stands, the power is given to the Chancellor to appoint two women. We
object to that nomination. We want that they should be co-opted by the
Executive Council itself.

The Honourable Sir Sultan Ahmed: How can that come in under (vii? The
Honourable Member is arguing (viii). = The Honourable Member wants to.
substitute (vii)?

Mr. Lalchand Navalrai: Yes. I want that they should be co-opted by the
Executive Council and T do not want nomination by the Chancellor. My
point is that the democratic wuy of election should take place ‘rather than
nomination. T do not think T should advance a long argument over it. I
move..

Mr. President (The Honourable Sir Abdur Rahim): Amendment 'move&:

“That in clause 16 of the Bill, for sub-clause (i) of clause (I) 'of Statute 3, in the
proposed Bchedule the following sub-clause be gubstituted :
‘(vif) two women co-opted by the Executive Council’.”

Mr. J. D. Tyson: The effect, Mr. President, of accepting this amendment
will be that the present sub-clause (vii) will go out altogether and ‘‘two mém-
bers to be appointed by the Professors of the University (salaried and honorary)
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from their own number’’ will disappear. I do not know whether that is. the
intention of the Honourable Member. We certainly wish, as the House well
knows, to have professors -added to the Executive Council and I could not
possibly accept an amendment which will have the effect of cutting them out
altogether,

Dr, P. N. Banerjea: The most important point involved in this amendment
is election of two women to the Executive Council by the method of co-option.
In the Statement of Objects and Reasons appended to the original Bill, we
read that it was necessary to have some women on the Executive Council. I
agree that there should be some women on the Executive Council in order
that the educational interests of women may be promoted to a greater extent
than they are now. But the question is: How are the women to be elected ?
The Government view is that these two women should be nominated by the
Chancellor. I have on several occasions objected to this system on the ground
that already the Government exercises a great deal of power over this university
both directly and indirectly, and I am reluctant to give them further powers.
1f the Government proposal is accepted, then two more nominated persons wilt
sit on the Executive Council and that will strengthen the Government block:
But if the amendment of my Honourable friend is accepted; then women who
are experienced in educational matters,- who enjoy the confidence of the edu-
cational world, who possess courage and independence to express their views,.
will be elected by the Executive Council itself. Then there is the question,
who is in a better position to decide as to proper sort of women to be associated
with the .work of the Executive Council? The Government’s answer is Chan-
cellor. I say, No. The Chancellor is not fully acquainted with theswork of
the Delhi University and to place this work -of nomination in the hands of the
Chancellor will merely mean that the power will be exercised by some person
in the Education Department. To that I take the strongest objection. On the
other hand, if we entrust this work of selection to the Executive Council, a
better sort of persons will be able to come and help in the administration of
the Delhi Universitv. They will be able to show more courage and independ-
ence, they are likely to be better acquainted with the educational affairs of
Delhi, and they will be able to work in greater cordial relations with the other
members of the Executive Council than otherwise. On these grounds X
support this amendment. .

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in clause 16 of the Bill, for sub-clause (vii) of clause (I)of Statute 3, in the
proposed Schedule the following sub-clause be substituted : ‘
‘(¢47) two women co-opted by the Executive Counecil’.”

The motion was negatived.

Syed Ghulam Bhik Nairang: Sir, I move: _

“That in clause 16 of the Bill, in sub-clause (vii) of clause (I) of Statute 3, in the-
proposed Schedule for the word ‘two’ the word ‘one’ be substituted.”

Mr.'J. D. Tyson: To shorten disclssion,—if my Hcnourable friend, in the
interests. of good grammar, will say, ‘‘two members’’ instead of ‘‘two’” and
‘‘orfe member’’ instead of ‘‘one’’, I am prepared to accept the amendment.

" Nawabzada Muhammad Liaquat Ali-Khan: In the interests of good grammar
.we accept the correction.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in clause 16 of the Bill, in sub-clause (+7i) of clause (I) of Statute 3, in the
proposed schedule for the words ‘two members’ the word ‘one member’ be substituted.”

The motion was adopted.

Mr. H. A. Sathar H. Essak Sait: Sir, I move:

«That in clause 16 of the Bill, in clause () of Statute 3, in the proposed Schedule. after
sub-clause (vii) the following new sub-clause be inserted and the existing sub-clause (viif)
be re-numbered as (ix) : )

*{viif) Four persons to be elected by the members of the Court elected or appointed
onder sub-clause (xi) of clause (1) and clauses (}) 'and (6) of Statute 2.
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The House knows that we are still dealing with the constitution of the
Executive Council. ' I hope Mr. Tyson will realise that this amendment , has
nothing of communalism connected with it, not that I fight shy of communalism.
I have always fought for my community and'I am proud to do so and I shall
go on fighting for my community but so far as the present amendment is ton-
cerned, for Mr. Tyson’s information I draw his attention to the fact that this
is not communal at all. I suggest that four persons should be elected to the
Executive Council out of those whom I have mentioned here and I will explain
who they are. Sub-clause (i) of clause (1) of Statute 2 which we passed two
deys ago mentioned the two sadars of the Majalis-i-Aukaf. They are Muslims
1 cannot help it, but so far as clauses (4) and (6) of Statute 2 are concerned,
the position is this. I read from those sub-clauses: ‘Persons to be elected as
Members of the Court by associations or other bodies approved in this behalf
by the Chancellor’. I hope that nobody will accuse me of communalism here
.at all, because these are bodies which are to be approved by the.\Chancellor and
as we have been defeated on this very often, this has nothing to‘do with Mus-
lims or Muslim bodies. '

Then comes clause (6) of statute 2.  That reads ‘Persons w be appointed
by the Chancellor under clause (zv) of sub-section (I) of section 18 shall be
fifteen’ and who are to be appointed by the Chancellor? The attempt in this
.amendment is to get a few more people on the Executive Council which, as
.explained by my friend Syed Ghulam Bhik Nairang, is the most important of the
three bodies that are going to be set up under this Bill. The idea is to have
representative people who will look to the interests of their constituencies rather
than follow the ukase of the Chancellor or the Vice-Chancellor or any man
in authority. This is the attempt that is being made by this amendment and
I hope Government will have no difficulty in accepting this amendment. I
mnove.

Mr. President (The Honourable 8ir Abdur Rahim): Amendment moved:

“That in clause 16 of the Bill, in clause (I) of Statute 3, inthe proposedSchedule, after
sul-clause (vii) the following new sub-clause be inserted and the existing sub-clause (viifl
‘be; re-numbered as (ix): )

‘(viii) Four pertons to be elected by the members of the Court elected or appointed
under sub-clause (zi) of clause (I) and clauses (4) and (6) of Statute 2'."'

Mr, J, D. Tyson: This is a proposal to add four members to the Executive
‘Council. Our feeling is that the Executive Council should be kept small. We
hesitated for some time before suggesting any addition to it at all. We have
proposed to add two women and we did propose to add two Professors but out
of deference to the feeling of the House and also because we felt that this was
already too large & body we have reconciled ourselves to having only one Pro-
fessor. I am bound to say that we do not like this addition of four more people
to the Executive Council. For one thing, we do not want to see too heavy
s weightage from the Court in the Executive Council, which is an executive
body and the Court is already fairly represented there: and absolutely, as has
been said already, we do not wish to see the numbers increased. I am afraid I
cannot accept this ingenious amendment.

Nawabzada Muhammad Liaguat Ali Khan: It is really very difficult to
understand the logic of my Honourable friend the Education Secretary. When
he could not find any other argument against the amendment- which we have
proposed, he has come forward with the argument that they do not like the
idea of the Executive Council having a few more members on it. According to
their scheme, there were to be 27 members of the Executive Council. The
House bas just now reduced the number by one in the case of the represéntation
of prgieessprs. Therefore, it would only mean in actual fact an increase of 8 more
‘members. '
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The other urgument that hus been advanced is that they do not like the
representation of the Court to be more than what is provided here on the Execu-
tive Council. 1f my Honourable friend would study the composition of the
Council, he would see that there are to be fourteen ez-officiv members of this
Council. rhere are 5 only out ot 27 or 26, as it is now, wno will be representa-
tives of the Cowrt. Bo, 1 you add ‘these 4 more then out of U, the repre-
seutation of the Court on the kxecutive Council will be only 9. So, I do mnot
' sce that the Court 1s going to have an over-representation on tlbe
» Lixecutive Council.” 'I'be argument that they do not like to give the
Court u greut representation on the Executive Council is not, 1 am afraid, very
corvineing. i could hdve understood if by our proposal the Court would have
bad even _half of the members of the Executive Council. At the most, the
representatives of the Court will be only 9 after adding these 4 more. Thers-
fore, I am afraid I do not see the strength of the argument which has been
udvanced by wmy Honourable friend.

Sir, 1 do not want to hide it from this House us to why we have propossd
this swmendiacnt. It is recognised that the Mxecutive Louncil is the wost
puwertul body i ine wnole scheme thuv uas been placed befof uvs. The lixecu-
uve Councit will, 1 1uct, be the chief administrative auna execuuve body of the
University of Delni. Certain mterests whickh unave beeu recognised by iuy
Honourabie miend, the tducation Secretary, that they should be represenged
on the Court will nov huve 4 chance of bewng represented on the rxecutive
Couucil. So, what 1s the use vt your giving represeutation to those interests
on the Court when they are not gomg to be represented on the ixecutive
Council which, in fuct, is the most mmportant body of the University. by
this method, we certainly intended that those interests which have not had a tair
deal so lur would be able to buve u piace on the Lxecutive Council of the
University. 1f my Honourable friend will look at the composition of the Court,
be will tind that the amendgnent says that 4 have to be elected by the members'
who are weuwnbers of the Court under (1) (zi) and clauges (4) and (6) of Statuve
2. Clause (i), as has been pointed out by my Honourable friend the Mover,
consists of the Sadars of the Majalis-i-Aukaf. Then under clause (4) will bu
12 represontatives to be elected by the various associations which will be recog-
nised by the Chancellor on the recommendation of the Court. Then, Sir, under
clause (6) there will be 25 persons who would be nominated by the Chancellor
to the Court. We were told when we were considering the question of the com-
pos;tion of the Court that by this method of increasing the number of reprs-
senta‘ives of the associations and increasing the number of persons to be nomi-
nated by the Chancellor the Government were really doing justice to the case
‘of thoge who have not had a due share in the administration of the Universivy
and who were not fortunate enough to be represented on the various bodies of
the Uuiversity. Sir, you will remember, when the amendment was moved .
regarding the composition of the Court, I definitely stated that it was an eye-
wash tuat the Government were coming forward with such an amendment.
Everybody knows that under this new Bill of yours you have reduced the position
of the Court to a nullity. It has no power now. All the powers have been
saken away by the Statutes and have been entrusted to the Executive Council.
80, what wus the usé of the Government coming forward and trying to deceive
the world at large that they were really giving representation to the Mussalmans
and other minorities’ by moving their amendments. If you are not prepared to

ive any representation to these interests, about whom ‘you yourself admit that

ey have nct been represented fairly and justly on the various bodies of the
University. on the Executive Council, then I submit that it is a fraud—I use
the word fiaud deliberately—that you are practising on the people of this counfry.
You are only showing to the world at large that you are very much interssted
in the welfare of the minorities when you really have not got the slightest
regard for the interests of the minorities. If you really had any regard for the
interests of the minorities, the justice of whose claims you have recognised

b p.M,
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yourself, you would not have come forward and opposed this amendment. This
is not & communal amendment in the sense that it gives representation o
Mussalmans or Scheduled castes or Christians as such. This is an amendment
wbich is intended to give representation to all those interests that have so far
not had a fair chance in the affairs of the University of Delhi. I submit that
this hollow claim of the Government that they were genuinely interested in th:
minorities was really practising a kind of fraud on the people. As I have suo-
mitted, the Court has not got any power now. It is only a body that is there
as @ glorified assembly. All the powers have been taken away from the Co ut
sud they bave been entrusted to the Executive Council. Unless these minorities
have an effective representation on the Executive Council, their interests cannot
be safeguarded. I am ‘sorry that the Government have not seen fit to give
representation to these interests, the justice of whose claims they recognise
tbemselves, on the Executive Council and my Honourable friend has opposed
an amendment which cannot by any stretch of language be classed amoungst
the communal amendments. I.support the amendment that has been moved
by my Honourable®riend Mr. Essak Sait.

The Assombly then adjourned till Eleven of the Clock on Wednesday, the
-18th August, 1943.
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